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ORJJP. SHJT 

APPLICATION NO 	 i0OF 2001,  

0 

ica nt (s) K 	L 
Rresnd ant (s) 	 d) 9v' 
Ldt-ocate for Applicants (s) 

Ad Lcate for Respobdent (s) CO-C 

dotes of the Regi.try 	Date Order of the Tribunal 

[ 1 	 276.0 	Heard learned counsel for the 
ihi s 4pphcat!on is in form 
utnot 	 partiese 

e.ion is f:ic ot ikd vde 	 Jpplication is admitted. Cal]. 
P. No ..............( F. for recordse EssLie notice on the 

o5Ofdepo-icd'de 	 respondents. L..st on 108.01 for 

b d 	 orders. 

\\ VIhajn  

10.3.01 

/ 

4-  4 ref 	 /e1 

/M 

17 mb 

19.9.01 

H 

• 1 

V 
S 

- None appear on behalP of the 

ap2iicant.tJritten statetent has bee,-

filed. The case is ready, for hearing 

List on 19/9/01 for hearing. 

t CL 

Heard counsel for the parties. 

Hearing concluded. Jidnent deli-

vered in open Court s, kept in 

separate sheets. 

The application is allowed In 

terms of the order. NO ordeas 

to costs. 

ce-Chairman  
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oting by officer 
Or Advocate 

Se~riall 	Onotoóers Xo  

Or 

c )No. 103 of 2007 

BLE MR. JIIISTICE IA ANSARI. 
BLE MR. J4iSTICE Z. ANGIAMI 

2404-2OO7 

None hc s appe red on ehaif of the parties. 

The order, do ed 19- 9-2001, assed, in Original Application 

No. 224 of 001, b the C niral Administrative Tribunal, 

Guwahati Be ch, is under c allenge in the present writ 

application. 

By an order, dated 8-11-1994, some places in 

Arunachal Frcdesh v ere clasified as Categbry 'B' and 'C' 

station for the urpos of varkus concessions granted to the 

personnel - of pedal -  ervice Breau (for a t ion  

allowance eing o e oft e benefils granted to the 

employees, ho are posted a Category 'B' and 'C' station. 

The grievanc of th applica ts in GA No. 224 of 2001 was 

that the ben fit of ra ion allo ance had not been extended 

to them with ffect f om the date, when the same had been 

made availa le to t e execut ye personnel of the SSB posted 

at Category 'B' an 'C' st tions. The present appellants 

resisted the s id origi al appli ation on the ground that under 

order issued on 30- 1-2001, t e benefit of ration allowance 

had been ex ended by the a thorities concerned to the flon-

execuive p rsonnel, such as, he applicant, with effect from 

30-01-2001 nd th t the a plicants were, therefore, not 

entitled to cI im beriefit of ra ion allowance with effect from 

the date, w en the pecialc hcession had been granted to 

the executi e pers nnel of the SSB. The learned Central 



-N-o-ti;ng b~y officer 

Administrative TribunI, howeer, allowed the applicafion. 
.. 

.and diected the apelIants herein to make the ration 

allowance avilabIe t the applicants on the strength of the 

order, dated 08-1 1-1994, whn similar benefit had been 

extended to he ex cutive ersonnel of. the SSB. In, fact, 

simiar orders qd be npasse by the learned Tribunal on a 

numbe.r of oc asions n the pa t; namei, iH i03/1 999, 
disposed of o 08-09 1999,0 N o. 367/199, disp  osed of on 

12-01-2000 a d CA o. 47/20 0, disposed of on 21;-09-2000. 

Aggrieved b the dirctions s given by the learned Tribunal, 

this writ appliafion as alrea y indicated above, has been 

filed. 

We ha e carfully gon through the impugned order 

a,d alsofhe itpplication, but we fihd ñb16tlound 

or sustarnbJ ' TOCU h for no making the benefit of ration 

allowance vaiIabl to the on-executive personnel of the 

SSB, on the/strengt of the order, dated 08-11-1994, and 

subsequent rders, xtendin payment of the. allowance or 

from the da e of their actual posting .in Arundchal Pradesh 

whichever S later, as sou ht to be contended by the 
• 	 appellant-a thoritie. 

In vie of w at has een indicated above, we find 

absolutely no m nt in t is writ application. The writ 

application theref re, fails nd the same shall accordingly 

dismised. o order as to cos s. 
- 

• 	 Send back t e LCR. 	j9--wt 	 iijJ 
-, 	

JT1DGE 	 JU16GE 

-• 	 .........................- . -. 	 •. 	 . 	 -. 	 . 
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Memo No, wP(C) 108(AP)07 	Dtd Naharlagun, the  

copy forwarded for 1nfvmation and necessary action. 

>4'The Registrar, Central Administrative Tribunal, Guwahi 

Bench Guwahati, alongwith case records of QA No. 224/2001 

returned herewith. 

2. Sri K. Shivaahankar L. Naid,S/O Late K.L. Rao Naidu, 

Junior Accountant, office, ofk the Area organiser, S.S,B. 

Khonsu District Tirap, AP. 

3., C.G.C. 

4. off ice Copy. 

Deputy Registrar 
Gauhati High Court 

Itanagar Permanent Bench 
Naharlagun. 

14, 
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CENTpJ ADMINISTRATIVE TRIB'LrJ 
GUWAJ-IATI BENCH 

"-.'gj rlalApplication No. 224 of 2001. 

Date of Decision 
19-9-2001. 

• • • • 0 S e • • • • •.• 

L.Naidu and 13ors. 	
.Petitioner(5) 

Sri B.houdhury, 	_ 	

Advocate for the 
-Versus 	 POtitioner(s 

Union of Indi & Ore. 

St.L A.Deb Roy, $r.C.G.S.C. 

for 'che 
R€3ponden() 

THE HON'BLE MR JUs 	D.N.CQWjyy vxc CHAIRMJN. THE H"IL\TI- BT 

1 Whether Reporters of locaj judgrnen ? 	 pers may be alj.o d to see the 

2 To Le ferred 
tD.  th Reporte or not ? 

3 . Whether their Lordshjps wish to see te 
fair cepy of the J'dmeut ? 4* Whetherthe Judgmentis 

to to circulated to the other Benches 

Judgment delivered by HOfl'ble : 	-Chairman  



CENTRAL ADMINISTRATIVE TRI BUNAL • GUWAHATI BENCH. 

Original application No. 224 of 2001. 

Date of Order : This the 19th Day of september,2001I  

The Hon'ble Mr Justice D.N.Chowdhury,Vice-ChaiXThan. 

Shri K • Shivashankar L .Naidu and 13 others 
All the applicants are working in 
different capacities under the Area 
Organiser, S.8.B..Arunachal Pradesh. 	. . . Applicants. 

By JdvoCate S/Sri o.ic.Bhattacharyya. G.N.Das 
and B.ChOudhury. 

Versus - 

Union of India & Ors. 	 . . . Respondents. 

BY Sri A.Deb Roy, Sr.C.G.S.C. 

CHOWDHURY j.(V.C) 

The applicants are 14 in number who are working in 

the Special Service Bureau (SSB for short) in Arunachal 

Pradsh and serving in category 'B' and 'CO stations. 

The grievance raised in this application and the cause 

of action are similar nature and accordingly the applicants 

are allowed to pursue the O.A. jointly under the provision 

of Rule 4(5) (a) of the Central Admiüistrative Tribunal 

(procedure) Rules 1987. 

2. 	By order dated 8.11.1994 certain stations in 

Arunachal pradesh were classified as category 'B' and 'C' 

stations for the purpose of various co ice ssions granted 

to the employees. The ration allowance is one of the 

benefits granted to such employees. In this application the 

applicants claim the benefit of Ration Allowance . on the 

strength of numerous decisions of this Bench which were 

contd..2 
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rendered in cases like O.A.103/1999 disposed of on 8.9.99, 

O.A.367/1999 disposed of on 12.1.2000 and oJ.47/2000 

disposed of on 21.9.2000 and similar other cases. 

• 	3. 	Heard Mr B .Choudhury, learned counsel for the applicants 

and also Mr A.Deb Roy, learned Sr .0 .G.S.0 for the respondents. 

Mr Deb Roy raised an objection to the effect that such 

concession was not admissible to the, non executive personnel 

of the SSB. According to Mr Deb Roy the concession is 

admissible upto the rank of 1ie1d Officer and not above. 

The said objections were overruled in earlier decisions. 
p 

	

4. 	Upon hearing the learned counsel for the parties and 

considering the materials on record the respondents are 

directed to pay Ration Allowance to the applicants with 

effect from the date the allowance became admissible to 

Arunachal Pradesh on the strength of the order dated 8.11 .1994 

and subsequent orders extending payment of the allowance or 

from the date of their actual posting in Arunachal Pradesh, 

whichever is later • The ration allowance including the arrear 

al lowance shall be paid to the appUc ants within 90 days 

from the date of receipt of this order. 

The application is allowed. There shall, however, be 

no order as to costs. 

D .N .CHOWDHUR Y ) 
VICE CHAIRM14N 

pg 

1r 
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IN THE CENTRAL A14 ISEUNAL Vu "To ~' 
	 HATI BENCH: 

/2001 

Shri Kiushivashankar L.Naidu 

• 

-Versus - 

Union of India and others. 

. . 

I N D E X_  

SL.NO. Particulars. Pa No. 

10 pplication •.• 1 to 24 

 Verification... 25 	' 

 Annexure-I 	.. 

Anuiexure-Il •• 
5. Annexure-flI... 

6 • Ari nexur e - 	•..  
7 • Annexu re-V 	... 4()  ,- 
81 Anrlexure-VI ... -ç4J 

 Aflfl exu re-v I I -. 
- 	 ;t 

 Annexure-VIlI.. 

110 Annexu re-DC  

 Annexure-X 	..• 

 Annexure-xI • ,• 

 Annexure-XII .. 
150 Annexure-XIII... 7 

 ijinexure-XIV ... 

 jnnexure-XV 

It 

Filed by :- 

(Advocate) 

k 	vLo2 

• •• ••*• • 
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IN THE CENTRAL AINISTRATIVE TRIJNAL: : WWAHATI BENCH:: 

GUWAHAT I. 

(in application u/s 19 of the Administrative Tribunals 

Act,1985 ). 

O.A.
112  

NO. 	 /2001. 

1. Shrj K.Shjvasharikar LNaidu 

Son of Late K. L. Rao Naidu 

Junior Accountant 	• 

• 	 Office of the Area Organiser , 

S.S.B., Khonsa 

District:—Tirap (A.P.) . 

• 	 2. Shri Gaurdas Haldar 

Son of Shri D.D. Haldar 

Assistant 

Office of the Area Organiser, 

5.S.B., Khonsa 

• 	
• 	District:_Tirap(A.P.) . 

3. Shri Probin Borthakur 

• 	Son of Late R.K. Borthakur 

U.D.C. 

Office of the Area Organiser , 

S.S.B., Khonsa 

District:—Tirap (A.P.) 

contd..,. 
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2. 

40 Shri Dharma Kanta Boruah 

Son of Late K.N.Boruah. 

U.D.C. 

Office of the Sub—Area Organiser, 

S. S. B. Miao 

District :—Changlang(A. P. ). 

(He earlier worked at Khonsa from 

18.6.93 to 1.7.99 He iserititled 

to Ration Allowance from ' 8.11.94 to 

1.7.99 at this Station a'so ). 

'7 

L 0)cL 

Shri Kajal Moni Das 

Son of Shri Gopendra Das 

Steno—Ill 

Office of the Sub—Area Organiser, 

S. S. B., Longding 

District:—Tirap (A.P.) 

Shri Mehar Singh 

Son of Shri Umesh Sirigh 

Driver 

Office of the ub—Area Organiser, 

S.S.B., Miao 

District:— Changlang (A.P.) 

Shri Naglan Singpho 

Son of Shri M. Slngpho 

Group Leader 

Office of the Sub—Area Organiser, 

S.S..B., Miao 

District:—Chariglang (A,P.) 

(He earlier worked at LAZU from 

9.8.84 to 10.10.90.He is entitled 

to Ration allowance from 1.8.87 to 
10.10.90 at this Station also). 

C 

contd... 
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8. Shz'i Nogdang Haisa 

Son of Shri T. Haisa 

Group Leader 

Office of the Circle Organiser, 

Changlang,S.S.B.,Changlang 

District:_Changlang(iP.). 

(He worked at Nampong from 210.80 

to 14.3.90.He is entitled to Ration 

• 

	

	Allowance from 1.8.87 to 14.3.90 

atthis Station also). 

9, Shri Alok Rajlumar 

Son of Late Tosa Rajkumar, 

Group Leader 

Office of the SubArea.Organiser, 

S. S. B. Londing 

District:—Tirap(A,P.). 

(He earlier worked at Wakka 

from 1.1.81 to 31,12.90.He is 

entitled to Ration Allowance at 

this Station also from 148.87 to 

31.12.90). 

10. Shri S.Tutsa. 

Son of Shri B. Tutsa 

Peon 

Office of the Circle Organiser, 

S.S.B.,Changlang 	
\.• 

District:jChanglang 

contcl... 
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- 4. 

Al. Shri Darbari Prasad 

Son of Late Chuni Rain 

Peon 

Office of the Sub Area Organiser, 

S. S. B., Longding 

District:-Tirap (A.P.). 

12. Shri Tek Chand 

Son of Shri M. Chand 

Peon 

Office of the Circle Organiser, 

S.S.B., LAZU 

District:-Tirap (A. P.). 

• 13. Shri Bir Chand 

Son of Shri Phunchuk 

Peon 

9 
	 Office of the Area Organiser , 

S. S. B., Khonsa , 

District:- Tirap (A.P.). 

14. Shri Purart Singh 

Son of Shri Hari Singh 

iver , 

Office of the Area Organiser , 

S.S.B., Khonsa 

District:-Tirap (A.P.). 

,..pplicants. 

contd... 

SLvt\(W 
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—Versus- 

• 	
0  

1 • Union of India 	- 

(Represented by the Secretary.. to the 

Govt.of India,Ministry of Home Affairs, 

New Delhi). 

• 	 *  Director General of Security 

B1.ock_V(East) 

R.K.Puram 

New Delhi-110066 

 Director,S. S.B., 

Block—V(East) 

FLK.Purarn 

New Delhi-110066 

 Divisional Organiser,S. S. B. 

•A.P.Division , 

Khating Hills , 

• Itanagar,Arunachai. Pradesh . 

- 	0   Area Organiser,S. S. B. 

Khonsa 

Arunachar Pradesh • 

 Sub—Area Organiser,S.S.B. 

Miao 	 0 	 • 

Axunachal Pradesh 

•  Sub—Area Org aniser , S. S. B. 

Changlang 

• 
0  Arunachal Pradesh . 

• contd.... 



6. 

Sub-Area Organiser,S.S,B, 

Longding 

Artnachal Pradesh 

Circle Organiser, S. S. B., 

Nampong 

Arunachal Pradesh 

Respondents. 

1: PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE :- 

1) 	 illegal and arbitrary action of the 

respondent-authorities in not allowing the applicants 

to draw Ration Allowance only on the ground that they 

were not applicants in various original applications 

disposed of by this Hon'ble Tribunal directing the 

respondents to pay Ration Allowance to the applicants 

as to their entitlement • The Director,SSB,New Delhi 

(Respondent No.3), has since notified by issuing a 

number of memoranda addressed to various Divisional 

Organiser of the S. S. B. including the Divisional Orga-

niser, SSB, .A.P. Division, Itanagar (Respondent No.4). 

to the effect that, as per existing instructions, the 

non-applicants in various original applications disposed 

of by this Hon'ble Tribunal directing payment of Ration 

Allowance are not entitled to get Ration Allowance onthe 

basis of orders/directions passed by this Hon'ble 

e latest memorandum No.9/S SB/A.2/86 (l)_ 
Manipur -534 dated 10 .2.2000(Anrlexure_xIv at 
page- 7o()). 	 contd... 
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7. 

	

2) 	 0.14. NO. BE/CCERT CASBVRA/ 99/170  

dted 30.5.2000 whereby it Was specifically clan.. 

Lied that Ration Allowance would not be admissible 

to those who were not applicants in original 

applications since disposed of by this Hon'ble 

Tribunal directing payment of RatiOn Allowance to 

the applicants as per their entitlement with 

arrears • {Anrtexur-XV. at page- 

2:  

The applicants declare that the 

subject-matter of the order against which they 

want redressal is within the jurisdiction of the 

Tribunal 

3 LIMITAZ_ICE—. 

The applicants further declare that 

the application is within the limitation pres-

cribed under section 21 of the Administrative 

Tribunal Act.1985 

4 p&CTSOHCASL 

	

1) 	 That the applicants are non..executiVe 

personnel -serving in the S.S.B. in various places 

in Axunachal Pradesh under the Administrative 

control of the Divisional organiser,S.S.B.sA.P. 

ivi$ion• Khating Hills, Itanagar ,A.P. 

k 	CAL, '\AcL 	
contd. . 

U 
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8. 

The applicants have a canrnon grie-

vance and interest in the matter and as such they 

are filing a single application inasmuch as the 

relief prayed for, if granted to one of them, will 

be equally applicable to others also as all of 

then are similarly situated and it aims at avOi.-

ding multiplicity of litigat ions. The applicants 

crave leave of this Hon'bie Tribunal to allow 

the applicants to file a single application as 

provided in mile 4(5) (a) of the CAT (Procedure) 

rules. 1987 , 

That the Goverrinent of India, in 1962 

set up the Directorate General of Security (D!.G.s. 

in short) under the Administrative control of the 

cabinet Secretariat for some specific purposes 

which is a multi-role, multi_disciplinary organi-

sation caprisiflg four ageries namely Speciai 

Service Bureau (s.s.Bo in short), Aviation Researdi 

centre (A.R.C' in short) special Frontier Force 

S.F.F. in short) and chief Inspectorate of 

Armaments. 

That the applicants beg to state 

that the Cabinet secretariat,vtde letter No. 

A.27011/4/86_Eh.II dated 18.12.87 addressed to 

the DirectOr,piaflniflg, flirectorate General of 

ecurity,infOrmed that certain concessions were 

granted to the staff of S.SB.,S.F.F., C.I.OmA. 

I 

contd... 



9. 

(chief Inspectorate of A1flaments )and, Directorate 

of Accounts and the conceions were listed in 

innexure-I • In the said letter it Was also 

ieationed that for some of the concessions ,the 

varIous hardship location had been ctegorised 

as 93" and "c" Stations as mentioned in the 

Annexure.-II to the letter.In the said letter, 

it was also mentioned that for the purpose of 

House Rent AlloWance,concessions to the various 

cate.gorises of Staff,the equation of post as 

listed in Annexure-A to the Cabinet Secretariat. 

order dated 28.10.86 would also be applicable in 

respect of the Staff of S.S.B.  

and Directorate of Accounts . 	. 

Copy of the said letter dated 

18.12.87. alongwith two annexures Is 

herewith and marked as Annexure-I. 

4) 	 The applicants beg to state that, 

frau the said letter and annexures, it would be 

apparent that certain concessions were granted 

and in the case of the applicants,the concession 

referred to against serial No.2 in jnriexure-I, 

i.e. Ration Allowance, would be relevant. The 

House Rent Allowance to the executive cadre wa 

made admissible to the personnel of other cadres 

also of the corresponding level except in the 

case of S.S.B. Battalion , PerSOflflel and Deputy 

cciumandafl ts/Caflpafly Ccmmander s/ASS istant canpany 

canmander of S.F.F. and also those on deputation 

in the S.F.F. fran the Army. 



10. 

	

5) 	That the applicants beg to state that 

tIe order dated 28.10.86 mentioned in letter dated 

18912.87 (Annexure-I) Was an order fran the cabinet 

secretariat whereby the sanction of the President 

wa
,v conveyed to the equation of posts listed at 

Annexure-Ain varicis cadres of crresponding level 

in Aviation Research centre to that of the execu-

tive cadre.The present applicants have been equa- 

used with the Field Officers and below and as 

per the said equation, the applicants were paid 

House Rent Allowance frcm 1987 itself . 

A copy of the said letter dated 

28.10.86 alongwith enclosures i5 

annexed herewith and marked as 

- 	

. 	 Annexure-Il. 

	

6) . 	 That the applicants beg to state that as 

per OM dated 18.12.87 issued by the Cabinet Secre- 

tariat,(Annexure-I),, the following Stations in 

Arunachal Pradesh had been categorised as 'B' and 

'C' Stations as indicated in Anflexure-Il to the 

said oM. dated 18.12.87 effective from 1.8.87 for 

the purpose of granting Ration Allowance and other 

allowances. 

CATEGORY SB" 

i) MIA 
	

i) WAKKA 

ii )NAMPONG 
	 ii)  LkZU 

(NOT LAtU) 

iii) LONG]DING 

k rLc4py L*)&~J4 	 iv) cHANGLANG 

ccntd... 
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11. 

The applicants, being non-.executive 

personnel posted to above-noted stations were 

not, granted ration allowance althcigh the execut1ve 

personnel of S.S.B. based in these locations were 

drawing ration allowance since long in terms 

of the above-noted CM dated 18.12.87 (Annexure-I). 

 That in exercise of powers vested in him 

as the Head of .  Department and in texms of para 3 of 

the cabinet secretariat letter dated 18012.87 

- 

	

	(Annexure-I), the Director S.S.B. Respondent No.3) 

by his office order NO.9/SaSàB#/A 2/86(1)Ap/3433 

dated 8.11.94,,r  conveyed his sanction to theclassi- 

fication of IchOnsa in the A.P. Division as category 

• 'B' Stat ion for the purpose granting various conce- 

• ssions including ration allowance as referred to in 

cabinet secretariat letter 18.12.87(Annexure.-I) for 

a period' of 1 year with effect franthe date of 

issue of that order frQn 8.11.94 to 7.11.95). 

subsequently, by another order No. 

9/SB/A 2/86(1),IPAP/3423du.24 dated 19.12.95, the 

categOrisatiOn ofKhonsa as 'B' station I was 

sanctioned by the caupetent authority for- a further 

period of three years with effect fran 8.1.1.95 

till .11,98 . 

By another order dated 17.8.98 sanctiOn 

of the canpetent authority was similarly conveyed 

to the classification of KhOn$a in A.?. Div ision 

contd... 
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as category 'B' Station for, a further period of 

3 years with' effect from 8.11.98 to 7.11.2001 

* 	
The copies of the said orders dated 

8.11.94.19.12.95 and 1798.98 regarding 

categorisat ion of KhOnsa as 8  Station 

in A.P.DivisiOfl of S.S.B. are annexed. 

• herewith and marked as AnnexeIII,'W 

and V respectively. 

That applicants beg to state and submit 

that they became eligThie for drawing .' ration 

allowance with effect from the date of categori-

satiorl of above-noted stations as ' 	and 'c 

station, as stated above, and adcordingly the Field 

Officers and below were being paid ration allowance 

as to their entitlement but,.for reasons best' 

known to the authority, the applicants who had 

• . been equated with the Field officer and below as 

stated above, were not paid ration allowance in & 

most illegal and arbitrary manner 

That theapplicants beg to state that the 

AViatiOn Research Centre is a part of Directorate 

General of security alongwith s.s.B* and two other 

organistiOflS.SRilar.00nc0n5 including Ration 
Allowance weregranted to the employees of the. 

Aviation Research Centre and the nonexecutive staff 

of the Aviation Research Centre were also deprived 

of the Ration Allowance and only executive staff 

Was given the same.some employees of Aviation 

contd... 

110 

k 



çY 

13. 

Research Centre. DOomdOcma had filed an application 

before this Tribunal claiming that being non-

executive staff,they were also entitled to get the 

Ration AllOWance as was being given to the execu-

tive staff, according to the equalisetiOn done as 

per order dated 28.10.86 (Annexure-lI) and the 

same was numbered as o.k. 245/95. A DiviSiOn Bench 

of this Tribunal,by judgment dated 14.6.96 0  held 

that the Ration Allowance was admissible to the 

applicants and directed that the Ration Allowance 

be paid to the applicants at the rate applicable 

to them with effect from the due date and to pay 

the arr ear amounts within a f J.xed per iod • The 

Aviation Research Centre authorities instead of 

granting the ccncessions,, filed an S.L.P. in the 

Hon'ble supreme Court challenging the order passed 

by th Is H on' b le Tribunal granting Rat ion All ownc e 

to the nonexecutIve Staff and the same was 

numbered as special Leave to appeal (Civil )No. 

1706/97. The Hontble supreme court.by order dated 

16.3.98, dismissed the special Leave to Appeal and 

directed that the order be punctually observed 

and carried into execution by all concerned 

The order dated 14.6.96 passed by this Hon'ble. 

Tribunal in OA NO. 245/95 had attained finality. 

Copies of the judgment dated 14.6.96 

passed by this Hon'ble Tribunal and the 

order dated 1693.98 passed by the Hon'ble 

supreme court are annexed her!with 

and marked as inexure1 _and 

)c 411 
	 respectively. 

contd... 
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That the applicants beg to state that in 

pursuance of the said judgmerit,the Cabinet Secreta-

riat, vide •the jr order N0.A_27011/4/86/FA. 11/1483 

dated 16.6 9 98, sanctioned the Ration Allowance to 

the nonexecutive Staff of the Aviation Research 

- 	Centre Doomdocma and all payments have since been 

made to the Staff who are still continuing at 

Doc*udocma which has been categorised as. 'B"Stat ion. 

That the applicants beg to state that 

after the nonexecutiVe cadre employees of the 

Aviation Research Centre,DOcmdOa were granted 

Ration Allowance, as stated above,ifl terms of 

orders passed by this Honble Tribunal which w,as 

not interferred by the Honble supreme Court the 

non_executive personnel serving in the' S.S.B., 

Itaflagar in Arunachal Pradesh filed an application 

before this FIoflblO Tribunal which was registered 

as O.A.NO. 103 of 1999 claiming grant of Ration 

Allowance with effect frcm 8 0 11.94, date from which 

Itanagar Was categorised as "B' s  stat ion, This 

Honble Tribunal, by order dated 8.9.99, disposed 

of the application by directing the respondent-

authorities. to pay ration allowance to the appli-

cants with effect from the date on which the allo 

wance became admissible.It was further directed 

that the arrear aiiiount,aS admissible to each appli-

cant,1shotld be paid within 90 days fran the date 

of receipt of the order. 

< 	 (MCL 	 contd... 
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Copy of the said order dated 8.909 

passed by this Tribunal in O.A.140.103 

of 1999 is annexed herewith a rid marked 

as nnex_ij 

That, thereafter,sane of 'the non-executive 

personnel of the S.S.B. serving under the Divisional 

Organiser,S.s.B.,shillong,Meghalaya also filed an 

application before this Hon'ble Tribunal which was 

registered as O.A.NO. 367/99 praying for grant of 

ration allowance with effect from 27.4.42, date 

fran which shillong was categorised as "B" Station. 

This Hon'ble Tribunal.by  order dated 12.1.2000 , 

- 	disposed of the application directing the respon- 

dents to pay ration allowance to the applicants 

• 	 with effect from 27.4.92 onwards(date from which 

• 	 shillong was registered as "B" station 

copy of the said order dated 12.1, 200 Q: 

passed by this Tribunal in 0.A.N0. 

367/99 in annexed herewith and ntarked 

as inriexure-iX_. 	 - 

That, thereafter the noneXeCutiVe per-

sonnel of .S.B. in Arunachal Division . posted to 

Bändi]-a and S1X other neighbouring places around 

Bcmdila filed an application before this Hon'ble 

Tribunal which was registered as O..IW.47/2000hI 

Ic 
contd... 
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16. 

This Hon'ble Tribunal, by orderdated 21.9.2000 

disposed of the original application directing the 

rdsporidents to pay ration allowance to the appli- 

cants with effect fran the date fran which it 

became due to them. It was also ordered that the 

payment of ar rear amount as admissible to the 

application shall be made by the respondent within 

90 days fran the date of receipt of that order. 

Copy of the said order dated 21.9.2000 

passed by this Hon'ble in 0.A.140. 

47/2000 is annexedherewith árd marked 

as Annexure-_X. 

 That applicants beg to state that they 

are similarly situated like the app'icants in the 

above noted original applications disposed of by 

this Hon'ble Tribunal, directing payment ration 

allowance from due date and their dase for getting 

ration allowance is quarely covered by the orders 

passed by this Tribunal disposing the said original 

applications  

That, as stated above,the applicants 

are similarly situated like the applicants in 

these applications and as such,relying on the above- 

noted order,the applicants are entitled to be. 

granted ration allowance from the date of their 

posting to the stations categorised as Bit and ' ,C' 

ration as stated above  

contd. 
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17) 	7hat the applicants took up the matter 

wih authorities by filing representations to the 

appropriate authority on 18.8.2000 throngh proper 

channel praying for grant of ration allowance to 

them as has been granted to the non ececutive staff 

of Divisional Head Quarters of S.S.B.,A.P.Divisjon 

Itanagar O.A .103/99). But nothing has been done in 

the matter as yet . 

• 	A sauple copy of the representat ion submitted 

to the Divisional Organiser,ssB, A.P. 

Division ,Itariagar by the applicants is 

annexed herewith and marked as Annexure-(a). 

18) 	Ihat, in the meantirne,the Respondent No.4 

received memorandum No.30/SSB/A 2/97(17)570 dated 

19.2.99 from the Respondent NO2 whereby, referring 

- 	 to earlier cases of granting ration allowance to 

nonexedutive personnel of the SSB,it was intimated 

that only the applicants in OA.No.245/95 who were 

non...executive personnel of the A.R.C. ,DoandQtla were 

granted ration allowance in terms of the order1 

judgment passed by this Tribunal in the above-noted 

case • The Respondent No.4 circulated the above 

noted cM dated 19.2.99 lally vide his O.M. No. 

NGE/F9c)/96-99/43 dated 9.399 • 	- 

In another memprandum. No.9/SSB/A 2/86(1)-

HG-3045 dated 2.11.99. the Respondent No.3, made 

the position clear by reiterating that non-applicants 

c 	\/\qkaf(  

contd... 



0 

180 

in various original applications disposed of by this 

H0ri'ble Tribunal directing payment of ration allo-

wanàe are not entitled to the grant of ration  allo-

wance. AS the present applicants were not applicants 

in those applications, the authorities have virtually 

rejected their claim and the applicants are now 

convinced that no useful purpose would be served 

by waiting any longer and as such they are approa- 

ching this ipn'ble Tribunal praying for relief 

The afore.-said memoranda dated 19.2.99 and 

2.11.99 are annexed herewith and marked 

as Ann exure_XLarA xil reSPeCt i-ye ly 

19) 	That ,thereafter,the Respondent No.2, by 

his OM No. 9/SsBA 2/86 (1) Manipur-534 dated 

10.202000, further intimated that as per existing •  

instructions, the non-applicants to CAT cases are 

not entitled to get ration allowance on the basis 

of judgments of CAT,Q-twahati 

The pspondent No.4, inturn, by his OM NO. 

BE/COURT CA5E/R1/99/170 dated 30,5.2000,intlflhated 

all concerned that the nonapplicafltS in various 

original applications disposed of by this Honble 

Tribunal would not be entitled to ration allowance. 

copies of the said OM dated 120 and 

are annexed herewith and marked 

as 	
respectively. 

k Lodi contd... 
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20.) 	That the applicants beg to submit and 

annexe herewith a statement reflecting the period 

of their entitlement of Ration Allowance for cOfivé-

nience of the court. 
/ 

The said statement is annexed herewith and 

marked as Annexure;XV 

5 : GROUNDS_FOR RELIEF WITH LEGAL 

For that the action of the respöndent  -

author it ies in de flying Rat ion All ow a rice to the 

applicants is illegal, arbitrary and highly discri-

minatory and as such this Is a fit caseWhere this 

Hon'ble Tri3unal will exercise jurisdiction and 

grant relief otherwise due to them 

For that the applicants have been illegally 

discriminated against in not allowing them to draw 

RatiOn AllcJaflCe although they aresimilarly situa-

ted with those applicants 'of the ARC,DOQfldOafla, 

S.S.B, Itanagar ,SSB,Bafldila and s..S .13. ,shillorig 

who have since been granted the Ration Allowance, 

with arrears ,in terms of the orders of this' 

Mofl'ble Tribunal and as such the action of the 

respondentauth0ri.tY is bad in law and liable to 

be set aside. 	 - 

1~ xV 	
contch .. 
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III) 	For that the respondent-authorities are 

required to extend the benefit of Ration Allowance 

to. the applicants of their own in pursuance of 

the orders dated 14.6.96 passed by this Horlble 

Tribunal in O.A. 245/96 Annexure-vII), order 

dated 8.9.99 passed in O.A4NO. 103/99(Annexure-

VIII) order dated 12.192000 passed in QA NO. 

367/99 (nnexure-ix ) andorder dated 21.9.2000 

passed in O.A.NO.47/2000(AnnexureX) as they are 

similarly situated with the applicants in the 

abovenoted original applications and that not 

having been done, the action of the respondent- 

authority is bad in law and liable to be set aside. 

For that Ighe respbndeflt-authOrity, instead 

of' extending the benef it of the above- noted 

orders allowing ration allowance to the applicants 

of their own, canmitted a serious illegality by 

driving and harassing the applicants to approach 

this Hofl'ble Tribunal causinginultiplicity of 

litigatioris and as such the action of the authO-. 

rities in denying ration allowance to the appli-

cants deserves to be struck down as unsustainable 

in law. 

For that the action of the authorities 

in not allowing the applicants to draw Ration 

Allowance has resulted in serious discrimination 

offending the equality provisions contained in 

Articles 14 and 16 of the constitution of India and 

k 

	

	
as such the action of the authority is bad in 

law and liable to be set aside • 

coritd... 
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VI) 	For that, in any view of the matter,the 

• 	action of the authorities in subjecting the 

• 	applicants to serious and illegal discrimination 

and denying them the Ration Allowance otherwise 

due to them is bad in law and liable to be set 

aside. 

6 : DzrAILS OF THE REMEDIEs EXHU STED  

The applicants had submitted representa- 

tion to the canpetent authority through proper 

channel praying for grant of raticn .allowance'as 

had been granted to other non-executive personnel 

of S.S.B. serving in A.?. Division but surprisingly 

the applicants had not - received any intixnat ion in 

this regards. In view of the policy decision adopted 

by respondents authorities to the effect that non 

applicants in earlier cases decided by ,  the central 

Administrative Tribunal Guwahati Bench the applicants 

have now approach this Hofl'ble Tribunal without 

waiting for any reply to their representations 

7 : MATTERS_NOT PREVIOUSLY FILED OR PENDING  

OTHER COURT :- 

1~ -gi 6v agkolvl 6 

I 

The applicants further declare that . they 

have not previously filed any appiication,writ 

petition or suit regarding the matter in respect of 

which this application has been made before - any 

Court or anyother authority or any other Bench of 
the Tribunal nor any such app]. Ic at ion, wr it 

petition or suit is pending befoie any of them 

0.4'A 
contd.'. 



22. 

8 : RELIEF SaJGHT:... 

It is, therefore, prayed that Your 

Lordships would be graciously pleased to 

admit this application, call for the entire 

records of the case, ask the opposite parties 

to show cause as to why the impugned O.M. 

dated 10.2.2000 Annexure-XIV) and om dated 

30,5.2000 (Annexure-) should not be set 

aside and quashed and as to why the applicants 

should not granted the benefit of ration 

• 	 allowance with effect from their respective 

dates of posting at KhOnsa, MiaoLoflgding, 

Lazu ,Nampong,Changland and Wakka in 

Arurlachal Pradesh of from the date of cate-

gori.sation of the ab,enoted stations as 

"s" and tlCU by the ccmpetent authority 

whichever is later as has been granted to 

others who are similarly situated like the 
El 

applicants and after perusing the causes 

shown, if any and hearing the parties,set 

aside the impugned OH dated 10.2.2000 

(AnrieXure-.xIv) and OH dated 30.5.2000 

(Annexure-XV) and direct the respondents 

that, in view of the attending facts and 

circumstances of the case, the applicants be 

granted ration allowance with effect from 

their respective dates of posting in the- 

k 	 L 
coritd... 
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,bove-.noted stations orfran the date 

of categorisation of these stations as 

/ 	'B and cM stations, by the. canpetent 

• 	authority whichever is later. 1  including 

arrears as per their entitlement a s 

reflected in Annexure-XIIi as has been 

granted to others who are similarly 

• . 	. 	 situated non-executive personnel serving 

• . 	 . 	 in $.SB. in A.P.Division and/or pass 

any other order/orders as Your Lordships 

may deemf it and proper. 

S 	 •' • 	And for this act of kindness,the appiicaflts as in 

duty bound,s.hall ever pray 

-5- 

L 	 • 	- • 	c on td.... 
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9 : INTERIM_ORDERFANYPRAYEDFOR;.. 

NIL. 
I 

10 : Does not arise, the application will be presented 

personally by the Advocate of •the applicants. 

11 ; PARTICULARS_ 'IH E BANK DRAFT/POSTAL ORDEIM 

RESPECT OF ThE APPLICATION_FEE : 

I.P.O. NO* 	 dated 

issied by (iWahat1 Post Office Payable  at 

Guwahati is enclosed . 

12 : 

As stated in the Index . 	 • 

\ 
- 	contd. 
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25. 

LL RLLc_A LLL_ 

I, shri K.ivashankaE Laxrflan RaO Naidu., on of 

Late K.L.Rao Naidu, aged about 52 years , presently,  

serving as the Junior Accountant in the Qff  icd of the 

Area Organiser,$.S.B.,thOflSa Tirap District do,hereby , 

verify that the contents in paragraphs No.  

are true tomy personal knowledge 

and those in paragraphs No. 	, 3, 5, ,  

are believed to be true on 

legal advice and that I have not suppressed any ffiateral 

fact. 

- 	 I, being one of the applicants, have been 

authorised.by other applicants to sign this verification 

on behalf of all the applicant.s 

?lace:_GuWahati 

Date :.• 
11 

LM 
SIJOFThEPL IC 

. 0 •.. . 
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GOVERrJMENT OF INi)IJ 

CABINET SECRTAF<IATj 

	

A 	
B1KANJ R 11&USI MNFXE 

. 1  

I 	 ShJUJAH1\T ROAD D 

	

I 	 NLW DCLH! 

ufloeA11036/6/86DOI dated '81u36 

H subyct, Extea3ion of House Rflt 	A110W3flc( 	C011COASC.13.10111 

to otier cadies of 7RC at par/wtU 	itiv 

cadres0 

ro&1ence ARCDtd UoO 	lqo& A/z3 	/88/85 Jated 
Xp 

FOlp I  13Q9o1986 I 	
I 

continuation to thi 	ae 	etria 	ttor 

140A49/11/8/86 DOI dated 10053.986 	ctioiof the 

i- t - pt Ic 1'jrebv cuuivered to 	t.ho 
.1 

equatLcn1 of posts 

I 

40 
Li1td ' 	to W.  oJr in vrJuj 	ztdrp I I  no'u- 

c orre-3por)d mci 1ove1 	in the A. 	c 	to th(t. 	o.E 	th 	cxecut iv 

coo cdr'3 	in the sa Id OrgarIsat Lon oxc1usivcIy foç 'ti'a 

purposc of payment of House Rert Allowance' a 	adruissib.le :. 

t. o the cxecutive cadrec 	<> 

30 1, Tills issues w.ith'the concurrence o 	the 

Director IF) vido their Dye NQo 1799 dated 
ft 	 'i 	•.. 	ii 	 - 	... 

(0K,('ancjOr) 

I! 	 I 	 Deputy SeCretarY 
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I 	 . 

R wdmnt) n.n.rctOr ,A1CNW rf3lhl 

H
5hrl NC Roy c1cad1iryDrectO O 

CaJ)irlOb $eCLOtaritNeW De1I0 

II 	
Shri JObubrn 	 ine 	ero 
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6. AsctteCanma 

I 	
daflt- 	

I 

7 	A33'tt.o iqincOZ t(6() 

I 	i 	
U ArtL 	

5O-1 

II 	II it 

1
9. D'uty WO 1c 	

6 501 200/ - 

II I  
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I 	
10. AL 	'TO(h 	 6 50 200/ 
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I 	 dome QfjiCEJ 
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2 AStt 	
170/ 
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H 	
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I 	I 	 - 
H 	2 Field officer 

	

I 	 LthO5502i5 	 I 	 ) 	42 800 / 

I 	
I 	309OQ 

(PA) 	) 
3. AccOUfltart 	

i05O090O/' 

- 	 - 	Il. StatiOfl 	
550_,750/ 

- 	 - oificer. - 

• - 	
. AItt 	iQ1 	i 
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2 

71 0  

Aff Ar 
1e 1'roesoJ iSO.9OO/ 	 H 

I 
A 	Lni 

i1
2. Jr /C( 	tU £k  

t 1 3 Senior 	etc L ASSt k 	55O9O0/ 

I  
H I:IGiI' t13 	lLstS -1 Oigh pCis a g:OUp c)CI* 	o3tnec 
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u+va1et with rO (GrOUP 	Cc 	) po5ts J 	h oifl 	CL J 
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I  
hee Is nOt equivalent post oC 	ttI A' 	(5LL1( 	S 	)/ 	4 

' I  

Librarian fl junior execuiVG 	ro 

IL  1 
I 

drtcor 

25_1b_5301i3 1 teno,crII 1  330 I 

156020_60/ 	2 
I 

1 
tCo 

,1 

30 Techri1CJ 
(LibI ar y ) 	 4 

I  

J . 
4 OverseC }425100/ 

5 Teacher 
290560/ 

6 SO Sster 4700/ 

Ii  7 sLf 	urs 

(1  

9 iCM Ldbo 	C1Th 	3- i33O-.560/ 

I iO 
1(s.33060/ 

fod)o 

- :i.i 0 :Lt:r y 	Irij:ed tor 330560/ -• - 

- 	- 12 Oj)oEti01 	Theatre LQ33O5)0/- 

- I 	- Te1flI.: :Lri 

330 L 	Lci}) 	rJCh(lJ1 1,0. 4700/- 

14 AS s t t 	oreIflafl 	-, - 	2SJ0/ 

e otd 

imst 
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/ 	 10 Dietc:ian 	 425-640/ 
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Fireman, jiiro OOrtor  

1,ab.ALsi.:3Lant 	 .26O..4Q0/. 

relephoric Oper ator 	 k 26 O4O 0/... 
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70 	Sr..Jcarnirter(TyrO) I2GO.-35O/.- 
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atc- 18--87 t 	ctiL 
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-s Ct(gorY 	at 	3tai)i fDr he 

purpo 	
oi variuU co 	 ILi 

t 	

of t 	abovP qUotL d. 
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of 	efPot roa 	aOfT 	of 

I! c .r o .LLcLi9Th 

1 	RLpaJz 	 1 . 	Lubra. 

/ 2 
	 2 1uiiU 

	

3a3r9 AP 	 3, 
 4 

5, 	J8ifhat0Ak 	 5, - MuktrAP 	.. 

1 	

60 	zar.0 0 hP 

7, 	Khox,APt"  

•1 i1etiM --- 

9 	Fuikto 6  A? 	 r9 	Lumla A 

Ap 

7-  

12r 	g a L2' 
- 	 13 	TaliaA? 	 i3 	ga1Pè,AP 

	

Pii!P 	 14 

Q 	/ 	1 	 icAi? 	 1 

- 'CowkhamriP 	ià1 KrfiiAP 

	

651I7\ 17 	LUla,AP 

-. 	1d 	ZimithaLi: 

- 

CopY tot"' 
1, ThP UirctOr f AccO121tS,Cahi1t'i;4 

PUr'E1rfl 	W .iEit1i. 
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H 	itol 

Q1 

No.9/SSB/A/86 (1)AP 342324 
iRECTORATE GENIR4L OF SC1JRITY 

OFFICE OF THE DiRLCTOR$ST • I3LUGK NOe (EAST) R.P01 
- NE I ° ELHi11OO65 

LLJ2Lji. 
Dated the 1 9,12,95.. 

• 	• 	 In exercise or the power$ vested in him as Had of 
rartment in terms of the Cabinet Secretariat letter ND, A-27011/ ,4/8643A.jX dated 1812,87 the sanction of the 	irector, SSS is 

thereby conveyed to the classification of the under,entjoned 
stations in the A,?,Djvjsjon as Category '13w & ect stations zz f of the purpose of various concegions as n1entoned in Annexure 

(Other than clothing 	rant ) of the above quoted Cabinet SCC'\' retariat letter date 18012 0 87 for a period of three year with 
effect Irom 8011,95 of this order, 

JQORY'J3'sTATIow 	 RY''SVI.T ION 
1(upa 

1. Luhraru , A? 
2, Kalktarg 	A? 2, flua1a, A? 
30 Basar, AP 30 ChUjja 	A? 
4  LikabaliAP 4, Knjnjgr,ain, AP 
50 Passighat, A? Muktar 1, A? 
60 Tezu, AP Ziro 1  AP 	- 

 Khonaa , A? ZimithongAp 	/ 
 Itanagar, A? 8, BleetIug , At' 

90 1 	 A? Lumla 	A? 	• 	• 
DfrarigAp 10. JLU2g 	A? 

 • 	11 	VWiZiflØ, A? 
 Raga 	A? 12, Bamng  
 Taliha 	A? - 	13 $galeo ç  .4? 

H' PaUn, A? 	— 149 Nacho, A? 
t15 .... • 15 	Damin, A? 

1 6  Chowkham 	.4? 16. tronhi a  A? 

Wakro 	A? 
4 

Sd/ 	ulk Rj. 

Copy 
• 	• 	•• 	• 	• 

to 	• Assistant Director (EA) • 
1. The Director of Accounts,Cabinet Seretri. 

• 	-•-i4••• 

I- 

• 	t.K.Puram, New Delhi, 	- 	-• - 

• 	:iVisional OrganiserA? Divisjon A nonrefundb1e 
•ciothjng grant a admaihle on posting to those tationa which 
are locted••at•o higher than 3000 meters above sea ietal and Ln 
between 1500 and 3000 meaters above MSL Therefaro a propesctl 
indicating the height of each statIon ( in rnotron1y) which 
are In betwen 1500 meters and 3000 meters above 143L and those 
are higher than 3000 meters above aiongtith full •usticat1an 
May please be sent to this Directorate f or necessary action, 

; 



J X 

D09 j&K/HP/UP, 
Naaland. 
DIC FA Qwaldo 
Jamrnu. 

Cornivandant c 

6. 	 A000unt3 Offi 

7 	, 
13 	•: 'Ga 	Fi1e' 

9. 	All Dealing 

NoNE/F9/9596/215/bO5B 
COPY td 

I NA 

I 	The Area Organiserl3 z 	0jndila/Alo g/Teu/Khonsii for 
jn:1orinatOfl & ngsary aCti0flPee' 
It ii also requeed that the 
required information regarding non 
refundable clothing grart as akeed 
for by th 	38B: Dte ( 	above) may 

0 	
••.. 

• peee be sent to this office early 
for preparation of propornl for 
onward eubrnioiR to Dte 

I 	2 	The Comdt 	SS 	Cs Dirang/Baar/T0ZU for inforatO 
• and nece8sary aotiOnp].e8C. 

30 	The Comdt 	'JAT Itarar- for idormtiOfl & 	C8Qory,  

action pee. 

The AccOUntS Officer Div. 	Q itaragr 	for irforinatiofl 
and neeegarY action pleae0 

* 	 I 

SARKAR 
&CIIuN OFFZCEt 

0 , 	•• ••• 	.• 	

0• 

MeO 	 U-1 	Dated ihonsa the 19th Jan/96. 

0py . tO1'' 	•.': 	•' 
•.1 	The SubAréa Organiser, SSBp Khonsa/Loflgding and 

Miao for informatioxl, 

•i • , 
AREA ORGtNISER S& 

i/ O 	 • 



' copy, 	 ANliAUR1 
. 	

/ 	
NO.9/ssB/A2/36(1).Ap.3662 	 . 

. 	 Directorate General of Security 
. 	, 	 Office of the [)irectorSS13 

East l3iook-V 9  R.K.Puram 
New De1hi66, 

Dated the 17th Aug/98. 

ORDER 

In exercise of the powers vested in him as Head 
o± department, in teram of the abinet secretariat letLer No.A-
27011/4/86-EAII dtd. 1812-87 the sanctIon of the Director SSB 
is hereby conveyed to the classification of the undermentionéd 
stations in Al? division as category 'B' & vC 1  ctatin for the 
purpose of various concessions as mentioned In Annexure.A(other 1 

	

	than clothing grant) of the above quoted cabinet secretariat, 
'letter ,  dtd. 18-12-87 for a further period of three years with 

/ 	/effect frDm 81198 of this order. 
t 	' 

CATEGORY 'B' STATION  CATEGORY''Cl STATION -- 
1,  Rupa(AP) 	 1 lubrang (AP) 
2., Kalak.tang Al?, 	 2. Bumla Al? 

• 	'•. 	3. Basar Al? 	 3. Chuna Al? 
4 •'.": 	4. Likabali Al? 	 1, KnInzanam AP 

5. Passighat Al? 	 5. '1uktar AP 
69:'Tezu Al? 	 64 Ziro AP 
7. Khonsa A? 	 7. Zimithang A1T 
80 Itanagar 	 8. Bleeting Al? 
9 0 Dirang Al? 	 9. Lumla A? 
•iô. efra Al? 	 1O,Thrizine A? 

Mukto AP 	 11.Jung AP 
Raga Al? 	 12.Bemang A? 

13.'Taliha Al? 	 13.,Sagalee Al? 
14€, Palm A? 	 14.Nacho Al? 
15. Boleng Al? 	 15.Darn.in Al? 
160 Chowkham Al? 
1,7.Waro Al? 

The head of department i.e. Director S.B having 
applied the approved parameter that the places are situated betén 

•15004 3000 Meters above MSL hereby classify the following'ritatiotffi 
as category 'C' stations for the purpose of clothing grant with 
effect from 	the date of i:3sue of the order 

Stations aituatd between 15003000 meters above MSL 

1. Lumia 	2460 mtrs above MSL 
2. Jang 	- 2449 " 	-do 
3. Nacho 	 2625 ' 	do 
4. DIrang 	'1630 	' 	do- 

- 	 Sd/S.S.Bora 
Joint Deputy Director SEA) 

Memo NoNGE9/98/50 	Dtd.14-998 

Copy to, 
1- 

 

 
 
 

92Zatte3ted_i.x 

ly  V 

All AO's (Khonsa 
All Comdts 
Accounts Branch 
GE Branch 
BE Branch 

1 1 

for information and necessary 
Ection. 

Sd(-SUb-Area 0.rganirer: 
SSB:Itanagar 

'-I 

- 
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nrAe)r( 

TTP AL AVAII N L;TP AT VF TP I 	iL 	Ti 

iqinl Applic tion r .Jo2/of 195U/ 
Date Of order 2 This the 14th ty of June 1996 

n ble shr.i ; 	. nqIy1no ernbr (A3 
pe shri. nc0  rm;:Membcr (3) 

i 	ri Rihnu prad 03,,1c 

SaLttry iflspectO 

)AViatiOfl RQcarch rontre 	-- 

Jrooidooraa 

2 si Dipak mandi,,  

Radio Mistri 

Arc o  Doundooma 	 - 

I 

BY 3voCtt s/shri r3K attrchryye 

versur 

la tpion of India 

rÔpresonted by Cabinet cOty, 	
,1 

Dp.rtrnent Ca)irut 	 irme  

2o Di.ectorate General of securIty Block 

V (cast ) 	pu rar 

tJ DTht 41OO66 

30 DiectOZ 	viatlOn Research CentrC 

NeW Dlhia 	- 

4o DeJ5Uty Director 

Avatioi PosE arch cent.re 

DE 
DoOrndOOao 

• 

BY 1dVOCat0 shri SAli# Sr- 

ii 

OPDFP 

aa1 
e pplicrflt3 are omploy.e o t%e viatlO In 

eserch centr 	o dna (AR fo short) pppiicat 

coatd 

'.I 

— 



,-4r--- 

2 

No1 iE3 a ;dnitary in.ri pector a port wh.thh is oqui 

valont to 1'xputy 1'iM1d Of Lici •irtd is below tPlaild 

C Oficc'LTh 	 Uo 2. is a Rad.tO istri The 
ost of Mitr.i f,31.1 s undr the oati:ory of.'eriitoy 

pISid 	itQ'it. phi.; i 	10 below rield officar 

comJ.'3tent autho.ri.ty of AiC has clasiified rjuc 

Do.n'na at a category 13 station with effect from 22294 

2 	Annoxure Iv to this o.i.,nanieiy NOi.27011/ 
4/86EAI (A) dated 6,l21987 conveyedthe sanction 

of the president to the grant of additional conce 

scions mentioned in the Anneure thereto to the variouts 

catoqorios of the staff of ARd ocopt these On dopu 

tation from the Indian Air porceo Accorcling to the 

nrioxure potion A110ance at the rate admissible in 

the BSF in peace arGan 1.5 admIssible upto the rank 

Of tOe and below In caecory S areas of ARC The 

applicant had req eEted the authorit .ion concerned to 

allow thom the Ration Allowaflco but this w 3 8dolined 

by thc autboritisi. anco thin 0rigin4i1 APP1i.cion 

undür s,ction 19 of iduiini.5tratiVC3 prIburais ACt 

198 50 

3o 	t4La 	ghnttach&ryYa le-irned counsel for the 

1• 

	

	 pp1icants bittOd that the applicants are entitled 

to the tatibi rA I lowaAc  a iith offct fiom 222oi994 

iis allowance w denied to them becaisG of wrong 

interprotatiofl of  the order dated 6121937 by which 

thent of the ilOt3ance was sanetioned. eiying on 

th g wrlttafl 

that the apliC.Mtr3 have made the claim on a woflg 

notion that GovrrL1t had equited VJ.IOUe no 1X0C- 

utive poetS with djff®E(lt e)Cecutivo cadOe for all 

cOflC6FSiOT13 0  The fact however,  reraaiEu that the 

ontd 	 L 

	

JJ 	: 



-- 

j) 

/ 

	
3 . 

uatior of p0tG vide oro No. i1O16/6/8C 	xi citd 

i r, for the jur os of TKUe 

nt Til 	Jdfl(' 	 'rt 	t.1W (OflCifl.0fl 	I pt Ofl 

AIIOWaI1CO h 	hn xt:efldd . o ernpiOyOO; of I un icr 

OXOCUtIVC idX only UJ)tO the rank of f ld off cnr on 

the aucloqy of the junior executiVe staff., of p & w and 

the 	iic 	who do ot fall in this cteqOry CanflOt 

get the bgflOf3.t of pti0fl llOWaflC. Mr. OKBhattYYa 

nitt.0d that this ground taken by the repofld0nt8 i 

not tanahlC a in the CaO 
of itll1° uraU the 

Ration A110W3C0 was allowed to the nonCUtiV0 - staff 

also 	

- 

and when the aiioWflc 0  WaG,etoppCC] to be paid 

appiiCetioflS were UhII1tt 	before the central dmin± 

Tr1h1 and the payment patiOfl AilOWaCO w 

rotOrdo In thiF cormoction he h86 referred to the order 

in the 0, Aa of 1S3 of 1,991 arNO199/ 	
of ti pench 

40 
 n h 	d 

e have p , ru3ed the 	Odiv ad ear the 

C0Um3°1 of the 	 th1 	
NO0A490U/8/ 

B6DO
dated io5l9 	

hoW that the preeident ie 

plea od to ant :Lor 8 (eiqht) cOre 	tO the var0Ue 

catOWrl0 	staff of 
 

MP Co 	
of the 

OUC Rent j1ownflC0 8nd it ha been etatEd that  QU3O 

nnt AllowancO adioibie to the 	
Ca0 W11 

be a&1iosibl° to the peOnf10 1  of other Cr 

ing lovlo e quotlY oq)at ion of pO$ Wae 

e6 

ordOr 	by the order 	
dated 21o0  

for the purpO° of 	
of UoUO pant 	

H 

l 	C loWanC 	
under this order the appi ic-ant 	

aa 	It led to 

rent alIoWaflcOo under 1ettO 

EA11( 	da t Cd 6l2l987 	
e1e 

contd.* 

I 

PI 

I 



grante 

aro 
ARC e   e cl a  &m of tho respon on s 

is that since there is rlo.equaton of pot 	n of Rat ior 	 thi 	1IQwar1C 	
be granted to the sj  

aPP"-Cantswho are non. 	 staf 	ze are notifnpre 
of th 	odent8 

• Of graneg House Rent All ane for the purpose of 
Rat ion Allowance such Ga.uation of posts is not rejx 	by the authoriølng letters4, 

Thi Position is clear from the  following 

si. no,' 	aturo Of 	 of  
the coejon 	tho coro.' 

Q ion a a 	 a 	a , ,, — a t. a a 	
— . 	 a, a ft 	 a a 2 	 3 	

4 

(ii) Ration Allowa(lcø 
Ration allowance upto the rank 
of 	and blou atth 
rate5 g 

Rates 
Cl) Cat9gory B 	A 6  admissible. 

station3 	from çj 
time in the 
Border Security 
For 	in peac,s 
ar 

SParate or- 
--ars will he 
lsued about 
corx*e pondir Cj  

a a a 	
.9 ft a — 	 a — tv' C. Cf. 	 Ce SC C. 	 a, , 	 • - 

COntth, 

I 	; 

: 

(13) HOUo 1ent 
Allowance 

House Rent hllow.. 
arce facflit.jj3 
admi;jble to 
the 
cdrè will be  

- cimiib1e to 
the Personnel 
Of other- cadrea 

of corze 
JJOfld1ng lovei 



	

L 	/1 

H • 	
. J; 	. 	 . 

401 

H ' 	 D 
ETho r..on1ent cflrtQt brlciq In whLt is riot thor-c or hnt 

s not intendoO to be there by he letter TO.A 27011/4/ 

86-Ii.-1i (A) dated 6121987 as indic.toci abuvo. 'rhi 

letter sply clearly states that the allowance is admi 

ssible to the various categoriO of the staff of ARC by 

placing a limit uptthe rank of FO and below 	
:., 

163/91 an O. 	179/9 of this Bench on tie strength of the 

recCfliOndatiOfls of the srne one rnri committee referred to 

in this O.A. PtiOfl i .11cndaace was paid to the nonexG 

cutive staff of the 1nteligence Bureau but the pauent 

was toppCd  in 191 • This TribUril in the order dated 

171291993 (to which oio of u wa party) after diacu- 

àr4ofl and rolyirFi on the order datOd 23.e 	.93 of the 

central Adrninitrative TrLburial. hndiqarh 13onchCirCUit 

at Jammu in O.Ae To 331/j./92 had OlittPat°' 

Allowance v 	aijible to he pplicant; i 1thOnO two 

the f- ,7,1rts in those to 	and of the present 

insofar a -  th 	relato to Ration AlloWICe and IIOuna pont 
H 

Allowance are aitnoFt identicaI The conditiofl in those 

two O.is i in respeCt of Ration AllowaIce 

6onnel posted in eateqory 13 1ocaticfl will he entitled toill  

atioa llowaflCe at nonqualif 	rate fo RS 	F0rj. 

hQtVa rent a1lownce it is stipulated trit 1cu$e Rent 

'Allowance would be appliCabiC to all other 	os 

in udor the m(! terms' aplicabie to tild executive oa 

dr.; of corropondinc levolo In via1 of the Eact 

tioned a bovo we bold that at3.Ofl AllowanCe is aicihl€f 

to the applicariL 	thi 	rb 	 ar( 

	

to oay PaL ion Allowa nc e to the cIpPlicontir, at the rate 	14 
applwbla to them with elfect fror thc due . date 2' 

The arrer (imount haL1 be aJd ithtn 31l0996 

The applicati0fl i allowed .' Uo order as to 

Memb8r(A) 

/ 	.fl)e3 UY 	' 

4. 	 ' 	 ''. '-.---.---'--------.-----.-_-___--- 	 I 
- 
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' 	IWl 'S4 J 

I . ' 

NNdE 

V 

IL 

I1 	iE S 	CO1R7 OF 1fl)IA 

cRI.1Pi1LJcIviL hkP1LLAT 	ISDITION 

248256 

(petition under Article 136 of the ont1tUt1Ofl of iiia 

for special Iiave to ipeaI frai the judqmefl1t and ordcz 	 j 

dap3 14th june 1996 o tho Cnt 	jdrniniOtrat.iV0 	 :1 
pibua1 3uhat.t onch of auhati ifl riqia1 AppiCtiQfl 

tOo 245 of ).995)o 

	

WITH 	
'H 

DITERLOCU 

I: 

I  - I 

(App1itlOfl 	ay after notJc)o 

tjnior of Xndia & O Eo 	
- 	 6petit ° 

J 
ri 3ihrrn pr -- r1 -uiktzL nd o° 

(FOe rUL CAUSE T1TL 

	

I4 	
PLT13C SCf sCHLDUL 

)vrvAc}Er) IiTW1TH)o 

COR 
H(jNc BLE 1P JUSTICE SoC A- 	

4 

1; 
- 'iCflLER APWM) 

HOI'I fluE JU  

uo3W1 Lmc jt1TICE ° SRI VASAN .  

contd9 	p/2 

-- 

1. 
IN_ . 	• 	

- 	 - 	 -,. 



i 	. 	 # 	 - r . 	 • 	 , 	
T -::- 	• 	 - - 	 - 	 -. 

-:, 	
. 	 . 	 ....... 

	

; 	. 	 . 	 . 

:. 	 : 	 ' 	 . 	 .... 

, 	 . 
. 	 . 	 2e 	 -- 

I 	 . 

. 	. 	. 	 . 	. 	: 

ror the pet1tor r3g nr V.V. VjO Ø  sanor 	voc tto 

	

1irji 'Klornea and 	Prnwn, 
Idvocates with hixn) 

ror the Ropor)dcint Non. 1 to 87 

89142 144-170 	v Mr. 

For Respondent NOf 	 88 rind 143 g 	C.s0 Sinivaa RaO 

Advocate 

THE PEPITIoI ro ;P"CIL LCAV TO APAL AND 'mc 

APPLICATION FOR s'riY abzve ,ientionod being called on 

for bearinq hforo this court on the 16th day of r4arch, 

1998 UPOT'i herinq couwei for the ippirinq p;rtie horein 

'mIs COtUT DOTH OPoR thj)t i.e,titIotj Itr ;pc .[i I,ve to 

APP:1 abovo-erition 	bo and is. hereby 1in1ed'nd 

conaGquently th1J CouXtc otde,r det1 21 t Jr*uery c  1997 

made in Inter'ocutory Application No. 2.abovenentioned 

granting OpartO ctay be and is hereby vactedB 

AND THIS COURT DOTH FURTHER ORDEP that this 
I 	 . 

order _be punct_allyobccrvedndcrriod1ritoexcutiora 

ay all conceraed 	 - 

!VVIVNESS the on ble shrl 1,riadan Mohan rnthh 

kr 	 chief just ice of India at the suprle Court s  Notai De1hI.. 

dated thia the 16th day of rarch 1993o 

mflP,L) 

u11-1 "Y rrr'IIbTRAR. 

H 

H 
- ........  

- 

	

Ti'' 	/ 



S.. '.  

	

1:11IlhI, All t 	:uAItV' 	uui lstjUA,. clUMI/iI 

- 	 . 	,. OJ tjlnnl h 	.t.I.t;,a ho. 103 o 	19)9. 

fr . 	 . 	 . 	 . 	. 1Yh 	Sf 	
J 	 ihin 

Illu Uou'1,ia 0': i. 
	

S 

1Iari U 	' '' uoi an 1 	au1 G9 oUa 	n 

h'\ 

 

All tlO capp11cantiJ aIQ ocrViuj In  

3..fl. ItaQ 	to i.inch1 Prdflt. 	.- 	•pp1iCftfltO 

\J 	 . 	 .. 
By 	 rI 	 Dan 

 

- VorUC - 

1. Union of 111difl, S  
opro&annte by tho Cc,bin't Soc totY, 

-. 

 

Dopartment of CGbinot AfIro. 	
-• 

Biknor 1Ioucc 
sJhn Oftd.NO w I)1hi und 4 othmrn 	 RupondottD. 	 . ç 

fly 	 8r1 13 3  13aUatry.d1 C 0 J C 

1!! 

All thatu 	O tappiJ.CllhltfI In tOSIM 0riiti). Ap1iVtiOfl 

ro cii;p1oyOo in tho 	cI1 Srv.t( 	IUE(.0 (SSI for nlort ). 

f jttr . 	runnIin 1 rnois'h . 'Vhoiy wora 1mrinit-tod to purCU 

tIiI origin 	p1icoIOh jointly 	 W1O 4( )() Of  
. th 

çentri 	inititrQtkVc 1rJ.huilQL 	 aloiJ 1907. 	 S 

d14 

	

	 lttiQn OflC WEIO grn cJ to the pr3OflCl0 th r.uk 

Ti1d officare,and bo io' rnrving: Jn the '10cti6 
1 	

.... 	/f 	' 

S 	 Woricd e ' 	nn 'c• Th opp1icnnt 	tatO that thy 	
'. 

. 	
H 

.7  in th rank of FI91 .officero nd ).e10 	Dy order dete  

B.ii.1994 eartoith nttiOtifl in junnch3. prei?flh ware 
	. ai 	

. S. 

fIe A9 otegory 	b&nd 'C' ot ions 	the trpoo o 

vriOUO 00noi0flfl gfltO tO 
ttt..OaP1OY°° In th nid 

S 	 ...'. 

order tanogr we otogorio 	an '13' 	t 	end i 

etegorioflti0fl won rowed for n further period of 
	cern 

feat from j..199• iiy 
cl.nitn th nt cOnOqU nt to 

wj.th ef  r the 
the OntOUoriL3ntiOn of IhMnRçr ototion no n 

13 	 on 

cotcl..2  
L. A 

71 

1 	- -r----1 



Th 

- S / 
,)iOYCflfl 	of1 	thn 	:;n 	II4tI.vhJ 	hi 	Jtiiiiçji 	i.iio 	0 1 .1qJh1n 

f 
I)j 	çJi) t tl IIV 	 v n 	i 	it 1 1. ( lOft II 0 	1 i 	ii 	13 . 11. .199 4 	t'e j 	r 

eccor1i tig 	to 	thorim. 	for 	floUt') 	1it0(, I lcnI,] e 	unrinonn 	the 	refipon- 

d0Ut0 	(1()I)1.(1 	tftii 	1V4 	I)C(I 	to 	Ilu, 	ntpI Io,iut'rt 	In 	it 	mOot 	i11nL 

and 	rbi trery :nnntttr.  . Confloquntit ly 	thoy oulyuitted 	repro 	n i- 

I 

totlono prey inçj for piyient ot 	Um 	nti owaii'e 	to thorn 	But 

there wan no reoponee 	rorn the roripondente. They oubt3d 

that in the cone ok oinpioyeoo of the Aviition 110scarch Centre. 

Doomdoomn the Tribuftol dlrocLecl peylnnnt of lotion Miowonco 

in the order dated 146.1996Jn O.A140,245 of 	1995, 	order 

datd 17.7.1990 in O.A.140 .09 of 	1996 CUd order detod 	21 . 	.1999 

in O./.NO.220 of 1990. The executive Cedro of the 3313 ItaIiacJa 

wore 	ctloO 	grtmiLd 	nt1ou 	al 1.dwnttOo. '1ty 	ubinittod thot they 

are similarly nituoted with the niitploy005 of the Iw 1iation 

Po8earch Contro 	rul the oxoautivcj cadre of SSi3 	lto.nejar and 

have prayed that the roopoudonte limey be directed to allow 

thorn raUon el1ownnc 	with effect from 	0.11.199g. 

• 29 	The roopondent8 have coitteted the applicatiOn end 

o\nittod written utatornont. jcordimij to thorn tho cipplicautri 

rLo1o1ding non-executive cadre in the 3S0, Arun 	ltt 	Vivioion 

\ 	. ration allowruCo is not 	niiniblo to tIt&n 	The ration 

S  
/ 

- 	llWaiie is odrniosible only to the .exeoutiv9 staf 	of to 
/ 

amik of Field officer 	nd below 1)OnLcd in ceteOry ! 1) 	or 	C 

• ott.t Ott • 	They 	a lea 	flithIfli t I:o 	titet 	time 	oi;dors 	of 'L',:thUrIa). 

in the ease of 1vitioti Ronoarch Centre cannot be Ii 
xtonded 

to the npplioantn in this O.A ,  who weto riot appiciLO in 

t1G 	OriiiioI. 	ppiCtiOItfl decidtd 	hy 	eTr4.)41.. 	
Th1O. i 

tn €hOIr 01cc 

t1einoreflthUmt dated 	19.2 .I999. 	•Jnnoxui:e-R 	o 	limo written 	ttOiflW.- 

3.i hove heard 	leortod counul of boii 141103. th 	3eO 

learned COUflS8l for the 	oppliCaUtt3 cuiyttittoc 	accd.iic 

rO of 	e Trib9L  1 	In 
to the 	3qUetiOtl of,  poLO alld the ordo 	th 

oittd:. 	3 

Jf 

.5 	:. 	 ..,..• 



i. 

ftH 

ff.. 

renpeot of tim Avirit -Joit Ionn,reh Celitro r] led on by the 
opplic all t. 0 1 • tivi 	'p t: mittn 	ozmti tied to 010 rn Li oil  
nJ lOWirmcn 	Hr i) l.lmflnuJtm4iLtry• 	3tirticj Addi .C. o.Sc for tI%G 
rnupodontn cliii not dIupI1t0 the 

CO 
i.c"  * 

IL -J,Od of Hr L)an 

i have paruclud tho ppl.tcrtj.on no 
WO 11 an the Judcpunutcj in 

	

J the 3 OLIVIna1 App1.tctjo, 	re.iincl oil by time lonrncid Oorio 

or the appl.Le Itnt.l), pnrt1ou1mrly, Julçpie it at pnrn 4 or ti 
• 	orcThr dated 14 .6.1996 cud JUL191110ilt at parc) of the orr 

dated 21 .4.1999 iii which Uotrj1 dincunionn cud renoog 
. 7 	 -..--.-. or allowIll 9 pnyuiiwmt of ration n11ow 	in tiioie ona 

had L-man recorded 	i osii of thu v.ttw lie t 	nj,ljnuo .ti 
tho O.A. pr000IiLl.y Under Ocilla J.dar (Itlon are 4'I ml. mr ly altu rtd It 

wjth the app licurita in 
thoeo -ocean and the judginermtn In thoao 

O.Ae Covered the cnue of the applicants in the pr'eoent O.A. 
• I thero1oro direct time rc pondonto to pay ration allowance 

to the appliocnta WI. th efoct from the data the allowance became 

athnjuajbje to Itgcr on the ntrength of order dated 841.1994 

and nm.dsiequnm,t ordrirn xtaiidj i 	 of tite I) iic'warmce or 

• from the d te of their actu a 1 pon Li ng. in Itanaciar, whièho var 

in Later. 	limo VilymmiL of the arroar .aJmIdlUnt lfl 	Jimmie i,jbje 

to cci applicant ohail b made by thu -ronpomidento within 

90 days from thu dulcj of ruceipt. of thin erdu1. 

pp1lonLon is disponed of. NO order an to con to . 

(mmm) 
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• 	 i1visjonjj. 8rqaniier, S.S. H. 

	

1,i11ong, 1eahjl yo .. 	•- 

I 
• 	 By Advoca 	d fir G.K. i3hattchyy, 

Lr G.&'j. Das and 1cs N. Lievi. 

• The Union of India, :epreented by the 
Cabinet ocrotary, 

• 	 • 	Department: of'Cabinet Affairs, 
Now Delhi. 

2, The Direetor General of Security, 
Block-V 	s) R. K. Pursut, . 	 V  

New Delhi 
:;. The Director, S,S.13,  

L3lock-V ( taat ) R. K. Pu rain, 
'Now Delhi. 

• 	 The Divinnnl Qrçjaniznr, 	.S.B,, 	- 
Iilloi'iq 	I191,1a.inya 	 • . •BCl)pOUd/.itItt 

Pf 
1 ',H f,' 	•. .i 

• 	 Advocate fir U.S. IiaiumLnry, Add!. C ......S.C. 

!j 	J 

/ 

t 	LYIHE ( A DM NI 	\T1V M EMIl KR 
I 

V 	The :37 applicants are permitted to pursue this 

J)plicat1on 	lointly 	under 	iuie 	4(5)(a) 	under Central 

c1ministrat ive Tribunal (Procedure) Bues, 1987. 

• 	 ' . 	All the appli canta crc non-execnl: i ye personnel of 

:hc Specia.1 Service llupeau VVY for 	hert V WO1'k no indc' 

he 	•Divisi'.'ual 	Organi:er1 	SSH, 	Shil.ionq, 	•Meqhaicy. 

V 	:hillong was •Jeclarod as a category ' 	z3tt ion with eLtect 	
V 

lCOIfl 	27.4. 1992 	for 	the 	pu rpose 	of 	9rorit: 	or 	vtr .1 OWl 

is 

1 	oncesion3 as nlentnoaec3 in the annexure of the Cabinet 	
V 

• 	 :,\ 	 • V 	 • 	 • 

• 	 V 	 V. 
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I L J I 	I 	L 	(J 	I C 	I 	) 	, 	 , 	t 	d d 	t 	1 	in 	U 	I 	na 	

\4 	j 

. •! 	

e) ended from tiiie to tIi 	ne J tO3C one bein9 upto 	• 

es 

	

:1. 	• 	, 	26.4 2001 . . I( a t ion 	A11()1flCC 	i3 	OnC 	of 	the 	33 1OW)flC 

	

l 	

mitxoned in 1n€xwe I of the 	id 1et 	No P 2701//66 

	

L ' 	 :i I (1td 	J8.12.1987. 	 'rriun1 	had 	i;ud. order 	 . 

	

: 	 d'3ted 14.6.19)C 	in O.A.1,10.24 	of • 1995 and order Jaitd 	. 

. 	

: 

: 	• 	

17.7.1998 in O.J0.89 of 1996 in respect of ernpOyOS of 	• 

	

. Aviatjfl Research Centre. It  W Is 
 also decided on 8.9.1999 	 . 

No 	 1999 	tlu c ,. o 	thc ernp1oyeP3 ot 

: 	 Xtanagr 	in all thc 	order3 ration tJ1owfl 
	W 	 I 

: 	 !•j' 	,. 	 . . 	

:• 	
I 	• 

I 	
)1oWed 	Relying On thoBe oLdrF Of th 	TcbUfl 	thL 	L 

: 	 • 	• 	 , 	 . 	

r 

:  t)O11 
bppUcanta 	 rcproi3efltfl3 hefor the 	tIioijt: ie 

' 	L• - the reøporideflts praying for payment of ration allowanceI 
 

I 	 : 	 denied respondents 	however, 	
the allowance tO the 

. 	 I 	 • 

l 	
or) the ground that th order of thc Tribunal 

 
plican 

\ 	, tho 
: 	 . 	 .. 	 . 	.  

f aLapp11cab1 	only to the apo1iCaflt8' 	 e 0 As and 	: 

tho poeflt' app1irnt&'Wh0 wore notp4toa 	the 	
i Iii 

to 

	

-t 	er1ier 0 A UoweVor, 	t wan i15O intitnted that. the jatter 

. 	I 	• deC3L. 	., 	 ..  
I 	

SE 	under 	considOrati01 
	and 	the 	L3Ofl 	44l 	be 

. . 	I • oiunicated. The app1iCaflt a did not wait for the reUl of 

l 	H 	t i I  
II 	uc'h dcc181O1, 
	

f any. They have submitted th3 O.A.0 A ,Ifl 

, 	 , 	 . 	
•/ 	 : 

I 	t h I ri 	pp1 i C t i on t 	y'  h nv ' 	h t I Ii 	C;  rnfl p 	t ho 

1' 	
H. 

eneftt of rt!Ofl allowaflCC with effeCt from he daI 
	iLoffi 

1 ñLiCh Shifl 	ws cate9Oi5 
	ha 	'B' Stdtiofl( ,dmelYs 

V
74.l992. In support of the ::laiifl they have relied on the  

1 ft 
I 	

Hders of the Tribunal as 
mentioned above ihe respOflOeflt 

H' u1e contested the application and submitted written 

tement. 	 , 

i have heard the learned counsel of both side5 r 

Thi8 mattOr1 	similar11with the case 
of the 1  employees of 

H' 	 I, 	 , 95B1 Itanagar, namely, Sh i N VenugOPal and 69 otherS v- 

Union of India and others 0 A No 103 of 1999) in which 
H 

1 	
ide order dated 8 9 1999 L8 Iribuflal had direLed the 

1. e5POfld 

It; 

I 	
;ft 

id 

- 
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to 	h 

VV 	
fl 	 e tVII 	eLlVct: 	1 V L'i' 	h 	

,4 lIIj 	 r.l'. 

to itrg 	in thc 	oi the ' ployeen in Ii 	9ti the 

rc C ion a! 1ow nc 	
a s admisi hie f ron 8. 11 . 99 when cer i i in 

•VV 	

H 	 . 
V 

 stat ionS in At ;1achal . PradCsh weLe c1iSs 	
a 	cteç'Y 

C' st 	ions Lor th.,purpose of 
'jaiOU 	a1OWflC(? 

	

'1 tj 	
cnceSiOfl granted to t1iC employee5. 	OW j the case 

3entlY under conaldet at on the rat 1.on allowance becamE. 

	

I 	
aom31° to 	ho emp10yef13 of shillong with eftoct from 

27 1 6 j992, 1 ci from the nate 	hi11Oflg 	
clal,ifled 

ctogory 13 '  latat ion for 
t h e  purpoBO oL the VaOUS 

1 COflCO(iSiOflS meLiOnCd i t(r dated 18 12 1987 n the lot 

4. 

	

In tc light 1  of the 	
hov€. the repOfldEfltJ alL 

directed 
 rat 
to ' ay the appl icantL3 	

iO_ ai1o5ncC from 

V 	
, 	 IV 	

•V, 	
V 	

V 

I 	'I 27 4. 1992 OflLd5 	
(Om the dot e ol. 

W 	
within four months 

• 	 V 	receiPt of thip order. 	
V 

	

V 	

V 	

V 	 V 

Ii 5 	The application ii posed of. No s d 
odeL ct 	t 

cot5. 	I 	
. 	 V 

• 	 V 	 V 	 ' 	
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1., Shri Kshltlsh Chanctra Singha 
I Son of L3te Sashi tharSingha, 

Head Assistant, 

L 
Office of the Area. C'ganiser, 	S0SB, 
Bomd:L1.a, Arunacha]. )adesh. 

2 Shri Thagi Rain Das, 
Son of Late 	}3hagi5Raffl Das, 
U.D9C., Office ofthe Area OrgariiSer, 
5059B., Itanagar, Aruracha1 Pradesh. 

3, Shri Tapan Kuinar Das, 
Son of Late Tarini Mohan Das 
U,D.0O 3  Office of the Area Organiser, 

. 	. S0SB., 	Boindila 	(A.P.) 

: 5j Ram Murti Sharrn3 0  
Son of Late Babu Rain 5hama , 
U.DOC., Office of the Sub_Area OrganiSer,  

S.SB., 	l3omdil'3. 	(A.?) 

5 Shr.i. Nandeswar Thakuri, 
Son of Late Dii Bahadur Thakui, 
U,D.C, 	Office of the .Sub.Area 	ganiSer, 

Bomdila) S.S.B., 	Jang 	(Under,O, 	SSB, 

S h r 	hajesh Nautiya.L, 
Son of Late Jyoti Prasad Na.utiyc3i, , 
Steno. Grade4II 
Off ie of the Area Qganiser, 

'• 	a'' S.S.B. 	Bomdiia 5  (A G P). 

I 	. 
7. Sh - i Dharam Nath Prasad M3hatO, 	* 

Son of Shri Mangal MThato, 
L9D.C., 	Office of the Area Organiser, . 
S.S.B., 	Bomdila 	(A.P) 

5; 

S. * Shri Rain Sewak Sharwa, 
Son of Shri Mahabir Sharma, 

.:' DrvcT, Office of the Area OrganiSer,  

S. S. B. , 	Bothdiia 

Shri Angd K31:Lta 
jt  

Son of Late Gunadnar Kalit? 
Off ce of the 	ub'-Area 	,dflSOO, 

Divrr, 
SCS.B. 	E3omdilc3 	(A,P. ). 

:: • . 
, 

4 4  I 	- 
. 

} 
S 	S 
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contd 
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Date of decision 	the 21st September, 2000. 
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I 	
if)0 

Shri Jy prakach RaY, 
Son of Shri Lal DV Ray, 
Dr&ver9 Qffjce of the SbArea Orgafli9er 

; 	 . 	

Seppa  

5f] 
KhandU SjnJOn, 

Son of Late Pern Norbu 
inj0n59 

Peon, Office of the Area 
Bodi13 (AOPO) 

12 Shri Dorice Khandu, 
. 	 Son of Late Laa 

•1 '1 	
Peon, Office of the Suhrea 	

qaniS 

: L 	
S.S..9 .Jang B 	

(A.P.) 

l3 Shri -Dabu Khawa 
• Son of rate B8sha KbaWa, 

0 	 Oflv office of the Sube8 
OrgafliSC 

OS.BOD 
Boffidila (AP.) 

I  H; 	14 	
z netry 

Shri Himafldo 	, 
Son of Shri Thor Bhadur CbOtY 
Peon, Office of the Circle Organi ser  

S.S.B9 TaWang 
(A0?0) 

15. Shri LXrnan 5onar, 
Son of Late Narbir Sonar9 
Peon9 Office of the Sub 	

qani0rr 

0S.B., Bomdila (k.P.) 

•16 Shri Akan MaZUmdara 
Son of Late Hada Ram Wzumda 

Office of the CC1e organ 
Peon,  

0S,B., Jang 
 

It I 	
- 	 Gombu M3j1, 

Son of Late ashO Mtji9 

'Peon, office 
)f the Circle Orqafl1'9 

Nafra (A.P.) 

hi .' '• 	
ISo Shri Koi Taj0) 

Son Of Shri Ko I 
ampOflg 

peon, Office of the Cjrcl 
S,S,B,, Lul8 

(A0P.) 

19 Shri Tani Puningo 

HI 	
Son 	Late 	th 

Ta-? mthg 

	

of 	
e Area Orgafl5sr9 of  

- 	 0S0B., Borndila. (AJ) 

O. Shri Tak Dafla, • Son of Late 8uzang Lam9U, - 
PeOn, Office of the Circle 

Orgafl1s 

Seppa (A.P). 

21 Shri abi3ng DodUm, 

: 	
Son f Late Kanai DodUrfl, 

• Peon9 Office of the Circle 
Org3fli6or 

• 	

. 	 0S0.9 
Bemang (A.P.) 

- 

0_I 	. 

- 	 - 	 - 

-0-f- 

--- - . 	 cont-d o°o 
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contd 

- 	
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1' 

I 

Shri Jit Bahadur Ra 9  
'Son of Late Dhanbir Ra.i 
Peon y  OffIce of the Suh..Aroa Organiser 
S.5013. 9  Borndila (A0P.) 

Shri Pravata Kurnar Sahoo, 
Son of Shri Bidyadhar Sahoo 
Pharrnacist Office of the Area cxgani$eF 
S.S.B. Bonxilla (AO P.) 

 Shri: Tashi Lame 9  
S 

Son of Shri Tula Rem Gurung 9 	S  
Driver, Office of the&ihArea Organiser 

s.s.E3. 
	

Jang  

2S. Shri Taring Bayang 

'I 
Son of Lite Hama 13ay3flg, 
Chowkidar 	Office of the SubArea OrqaniS€r 9  

Sepp3  

26 Shri Ram Ejahadur Sonar 
Son of Late Mon Bahadur Sonar 9  
Chowkida3r9  Office of the Area 	gani5Or 9  
S.S.B v 	BOrndlla 	(APO) 

27 Shi Tseriflg Dorjae 9  
Son of Late Nhoyten, 
Chowkidar8 Office of the Suh..Area OrqanisOr 9  

S.SQBV Jang 	(A.P.) 

28.' ShrI Bol Ejahadur Son3r,  
Sonar 9  Son of Shri Til Bahadur 

Of -fce of the Area 	garu-Ser 
Ghow¼i-dar, (p 

29. Stiri ?raalp Gog0 9  
SOfl of shri Atul GoOi 
Chcrnkidar 9  Office of the SubArea QraaniSer 

Bomdila (A.P.) 

• (All these applicants are 
noneXOCUti'1e p91'5Oflfll 

	

' ofthe Special Service Bureau (S.S. 	for short) 
serving in BorndiiC area under Administrative Control 

I 	 y 	\ of th. D1JsLona1 	gan1Se1 9  S.SB 	1½ 

Kk'at.ng !-iili5 Ianag31' 9  iP) 

/ LOD 

By Advoca'CS Mr..GJK. BhattaCh8YY39 
• 	Mr. GUN. Da, 

Mrs. N. Devi and 
Wr'. B. 010udhury0 
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Versus 

1 Union of India ( re presented by the 
Cabinet SecretarY. DepartPeflt of 

ikaner HOu Cabinet Affar5 BD 

Sahahafl Road, New Delhi)o 

2; Director General of SecuritY 
Block—V (East) RK. 	rarn, 
New De1hi'1 10066. 

.1 

 

! •!1 ; Director 	0S0I3 
BlockV (East) 9  R0K 	ram 9  

J 	
New De1hi110066 . 

-ti ' Divisional Orgafliserp S0S Fop 

•:y 	A.P Di1Si0flp Khatiflg Hi11S 
itanagary krunaChai pradeshp 

5 Prod organiser, 3 q 3 B 

.:• 	: 	
Bomdi1 	Karnenci District (West) 
Arunachal pradesh. 

II'

•  

By AdvocatO N.A. fob RoySr.00G0 

VQ 

*21 

p t 	 -- - 

2 
,. 	

This jssue pertaifl to draWiflg 

• 	

A 

by the non—eX ucive porSOflnCl 
posted at Aviation 

BeSerGh Centre serving jthG Special Servi Bureau 

in BorndIla area under the 
DtV5flal Org8nisery 1 

PradSh D1V1SI9 hatiflg H111S 
	tafl3garo The appliCant5 

otinOfl intereSt in the 
are 29 in nurrb 	r3V-nY 

and relief sought 
sub ject0 Th e  nature of the dIS pute  

for are also simil3r. The applicants are aordinglY 

a)lcd to file a single a 
	

i terms of Rule 4 
pP1iCa 0 n  

tra i Adstratife Truflai (Pro 
(5)(a) of the Cen 
	

cedU) 

Ru1eS 9 1987. 

- 	• 	page 5 

4i 

It 



•: 	 • 

	

•'; 	 :• 	

-* 	
: 

	

lr I , 	./ 	. 	 . 	
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2 	In terms of the CabirietS9crerY5 letter 

dated 18128 	the competent 

authority sanct:Ofld certain coSSiOfl enumeratedifl 

the letter dated 81194 in certain stations in unachal 

Pradesh categOriSirg 	and 	stations for the 

:

purpose of concesSiOflo Sirnilr sanction orders were also 

•

issud from time to time covering the st'atiO 	
in which 

the appjicantsk are working0 Categorisatiofl 5  a;Ce renewed 

from time to time0 The appc8ft-S n this aopUctthIP 

• claim for the ration allOWflC6 
from 8ll94 The applicants 

state that though they were entitled to r&tOfl allowafl but 

for ome extrflOUS 	
ey onsiderati0n59 th Were deniCd with 

trtt0fl a1loWaflC 	
SimilarlY situatad other arso 

F 	
have already moved application before this COutt and this 

•• 	Tribunal in number of case$ rendered number of deciSiOfl 

i •  

ti  Qq  allowing such ration 11iance0 	 - 

W, G0N DaS 3eard counsel appriAi0' 
the 

f7r
ied some of the decis)0fl5 pasedhI tS 

plicants 

:,T'Tribuflai in this matter0 	
A. Deb Roy, learned senior 

• 

	

	 Central. Govt Standinc Coufl$Cl 
on behalf of the respondents 

referring to the written staternept submitted that the 

- 	0OcC55i0fl5 
are not admissible to the noneXeCUtV 

personnel since those conceSSi0fl are extended 
n11/ to the 

	

• 	
eXecutlVe cadre of Special Service ureaU But the ration 

allowance is admissiblO to thefl as per 
dciS±fl rende 

by this Tribunal in O.A. 103/9 di5POSe of or 8999 

Similar decisiOnS were also rendered by this Tribunal in 

:1. 	 •00AS 245195 	89/969 and 367/99 

1K. 

	

• 	 • 	
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I 	I ] ... 	4 	In the l.ght of the decisions renaered by this 
H 

	

II 	Tribunal s, the responderts are dlrUçted to pay iat5on 

t 	aUiance to the applicants with effect from the dto 

	

H 	the allowance became admissiblo to the persons Serving 

at BOnLdJl.8 area under the ddminastratte coutrol of the 

1 	 Divisional Crganiser, S.S.B. Arunachal Pradesh Di.pisjon 0  
f 	

*1 

	

i L1 	
!(ha LLng Hills 0  Icanagar on the strength of the ordor 

ditod 8 LI 4  199. and subsoquent orders extending paymfflit 
ni. 	. 

; 	 of the allow3nce or from the date of their '.joining or 

from the dte of categorisatiori, whichver is later0 

C' 	 The payment of the arrear amount as admissible to the 

	

H H 	applicants shall be made by the respondents withIn 90 

	

jI 	.'L.(ninoty) days from the date of receipt Of this order 0  

	

. 	. 	 Application is disposed of No order asto costs0 

C 	 Sd/VICE CHAIF(1AN 

J 

o b 

H 	 ci. 
I 
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- 	 - 	 - 	 - MAKI 

, NreLI 

The Divisional Organiser, 
SSI3 AoPGDJViSiOflD 

Itaflaar 
Through proper chantiel 

	

Subject 	Application for PatioflMOflCy allOwanceSo 

Sir 0  

it i 	t learn that Ration money allowance has 

been allowed to draw from1996 to the non-executive stff 
of Divisioril HqrSSB A,p,D.ivJSiofl,It&flCLQar being a caegory 
B st.rtjon foll9 under the.various concession allowed by ovt 

of i,a for A 0 P 0 D1VJ.SOfl 

In this connection it ia. stated that since 

Khons 	rca also foilsundor 	 station for various 

conccSionS D thC Ration money ;1lowancos may also be allowed 
in favour of me to draw at the rate applicabic fr, executive 
staff of Khonsá and aS were drawn by the nonexecUtiVe staff 
of D:Lvisioial IWrs0 SS13AP.0DiV1Si.on, Itanagar, - 

	

• 	 Your faithfully,- - 

- - 	-'S  Q 	•'  '-' 	 S 
• 1-; 	 u. 	o - -'- 	/ 	 •- 	- 
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I '  • I:: . 	 . 	
Subject otfN'r 	

FT1Oi JLLJ14CE TO .1tE waNIsThR •xIL STfl 

J 	I 	
r JJ 	1) 	J ( ii 	J b' & 	1K! 1 fl 

. 	I 	
: 	 • 	. 	 . 	 . 	 . 	. 

- 	I 	 - 
' 	 , 	

y
..Lv ' • ' 	 , 	 . . 	 .., 

l' 

1 	

1 e ' I L f er tu yci 	r) N) 	O((  )/92/6 
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• 	 A 	 MEMORANDUM 

4 ..• 	. SIjoctz GR 	RATION L:A?cE ) 
2 ' 	 PER3O?INCI,. POSTED AT P'?C? DIVISTON,

Kp  CUTTVT 

• •.-.. 
0 	 á 	 .... 	

'. 
.•' 

/2A. Please refer to your letter ?Io.V/Actt/ 
Ration Allo$ance/2000-11028 dated, 20.1.2000on 
the subject di ied above. 

:. 
2. 	It is intimated that an per exitinq 
intructiong 	the non__ppUnta to ChT Caen 	re 

• 

not entitled to get ration allowanc&on the 
basie of judgement 02 CAP, Guwahati. Mover0 

• we have again taken up the matter with the 
Cabinet Srjt for granting rfltion 	11os 
to flQflxecutjve pronnel postvtl at 'n i  & iC 

• . cittjono. The matter is being poru,d vigorously 
trith tho Cbint secretariat at .thit end. Th&v 
decjajonof the Cabjnt secretarjit, would ba 

i4. intimated when receivod. 

• 	I • 	 . 	 . 
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The Divisional Oranisee 1  
Manipur & Nagaland 
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L)ireator&te Cr;erai o security 
0ff1c 	the Dv1slonti 1. Or4nier 

b3 g A" DtvjLiort 0  Stanagar'-79i11l 

Dated, Itnair theQ4  'Iay/200;0 

o 	Memo randurn 

- 

Please refer to your NoE6I/182//99/685 dated 
r12 o 5 o 2000 and NoE /1W/99/ 69(8 dated 17200,foarth€ 

thereelth 2(to) aplicatioia for diil of ration ,ney 

2 	.. A, per judement of Flonble CAT F3ench a,watt  
809099 and Cab,Stt Q  order theroon paymert of ration aey ' 
18 admissible oiily to the appltcantstotaI. 70 personflel) oOA 

Jj WO3, ' 

Therefore 0  S/ri G0c5adhraAs8tt 
/Astt 0  may please be throrrne,.t since flone_of them was te 

/ applicant of the OA rt1on 'o+yi.c not adr,'istb1e to the 

L 
H 

Area Ornjser(S) 
Div 0 Iitanagsr 

To 

The Area Orpniser(Athnn) 0  
Shillong Division 0 . 

hj1Uon 	 - 

Copy to Afe 	 ,Ziro for infonnat6n 
dated 1752OOO 

bt i requested 	 matbe 
iniormed that sth 	one ortff W5 i  PPPhIpt of 
the OA as menti e4bp 	rQtion 	is not f1dm, 

issible tth 

II 
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- 	 ANNEXURE- 

L 

A STATEMENT REFLECTING THE PERIOD OF ENTITLEMENT OF RATION ALLOWANCE 

TO THE APPLICANrS. 

Sl.No. Names of applicants 

I • 	Shri K. S.L. N'aidu 

It 	Gaurdas Halder 

it 	Probin Borthäkur 

Stations "B" OR "C" Validity period 

of categorisa- 

Period of 

entitlement.  

Remark 

- 

tion. - 

KHONSA "B" From 8.11.94 to 

7.11.2001 

From 1.9.97 

till date. 

Date of posting 

being 1.9.97 

-do- -do- -do- From 8.11.94 

to 31.10.98 

Date of posting 

being 22.1.93 

-do- -do- -do- From 11.4.2000 Date of posting 

till date. 	I being 11.4.2000 



51. Names 01: aPP.Li.cants 	 stations 	NB N  OR C Validity period 	Period of 	Remark 
N. 	 -- 

ot categori.sa. entitlement 

tion. 

4. 	shri tharma Kanta Baruah KHONSA From 8.11.94 to From 8.11.94 Date of posting 

.......... 
7.11.20•O1... 	.•toi799 -'be•inq-18.6.93.-. 

MIM -do- -dow FrQn 2.7.99 Date of posting 

till date being 2.7.99 . 

51 	Shri Kajal Moni Das 
- 

LONGDING "C" 
- 

From 1.8.87 Frau 7.3.2000 Dave of posting 

till date. 	. till date. being 7.3.2000 . 

c ontd... 



: 

Vol 	 -3- 

l.No. 	Names of applicants 	 Stations "Bt' 	OR 'tCt' Validity period Period of Remark 

of categorisa- entitlement. 

tion. 

6. 	Shri Mehar Singh 	 MXAO "B" From 1.8.87 till From 8.6.98 Date of pos- 

date, till date. ting being 

8.6.98 

f. 	Shri N. Sirighphu 	 LAZU "C" -do- From 1.8.87. Date of pos 

to 10.10.90. ting being 

9.8.84. 

MIAO "B" -do- From 21.12.90 Date o 	pos- 

till date. ting 	: 

2 1 . 1 2 

contd... 
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--- 

si. 	Names of apPlicants 

- -s 	1 

stations "B" OR "c" 

-------- 	-- 

validity Period 

-= -- 	 - 
Period of 

- -- 	--- 	- 

Remark. 
NO. . of categori.... entitlement. 

stion. 	.... 

1.- 	shri Nogdang Haisa . Frau 1.6.87 till' FEaR 1.8.81 to Date of posting 

... . 	... ..- date. 	.. 	--- 14.3.90. 	-.- being 23.10.80. 

IANGLANG UCU 

. 

dO From 15.3 • 90 Date of posting 

.. 	-.1 ... .. 	. till date., being 1503.90. 

9. 	iri Alok. Rajkumar -do_ do Fran 1.8.87 , Date of posting 

to1290 bng1.1.81. 

LONGDING -do- -do- Fran 1.1.91 bate of posting 
- 

till date. being 1.1.91 

C ontd.. 
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SI. Names of applicants 	 Stations 	 "B" OR "C" 	Validity period 	Period of 	Rmark 
No. 	 S 	 of categori_ 	entitlement 

Satlon 

Shri S.Tutsa 	 Changlang. 	 "C" 	 From 1. 8.87 till From I • 8.87 Date of posting 
date • till date • bthng 1.8.76 

ShrI Darbari Prasad 	 Longding 	 "C 	 From 1.8.87 From 30.3.98 Date of 
till date. till date • being 30.3.98. 

contd.,.. 

-IS 



s1 . Names of applicants Stations 09" CR "C" Validity 
period •vL.eriod of Remark 

NO. of categorisation. entitlement. I 
12. shri Tek ctiand LZLJ "c" From 1.8.87 till From 15.5.2000 Date of posting 

.-.. 	...--...,,. 	•.........' 

-- 

1.. 	.... 
_________ 

T 	....... - date...... 

- 	 -- - 

\being 15.5.2000 ... 

13 shri Bir (iiand WHONSA "B" 

--- 	---- 

Fran 8.11. 94 . Frcni .27.5. 2000 Date 

--- 

of posting 

2 	............ .. 	.. . to.1.1102001 being  27..5.2000.. 

14. 

...........................

shri Purarisiugh -do.. 	. ..do.. -do- 

ll date .........Ibeing

Fran 25.5.2000 e of posting 

• till date•  25.5.2000. 

z 
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IN THE CENTRALADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI 

Li th matter i 

OA.No. 	4i2001 

Sh. K.S.L. Maidu & Ore- Applicants. 

Versus 

iJnion of India and others - Respondents. 

Ia tia. matter 

Written statement submitted on behalf of the 
Respondents No. 1 to 0 . 

That with regard to the statements made in 

paragraph No. 4(1) and (2) of the application, 

this deponent has no comments as the same are 

matter of record. 

That with regard to the averinents made by the 

petitioner vide para 4 (3) of the petition, this 

deponent 	begs 	to submit that 	the 	Cabinet 

Secretariat vide their order No. A-27011/4/86-EA 

II dated. 18.12.67 have granted various concessions 

to the employees posted at category 	B' & 

StationS. The Head of the Deptt. has been 

.1 

4. 
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Gn 

authorised 	to 	declare 	certain stations 	or 

assignMents 	if he 	feels that 	such 

tations/assigninents have 	become specifically 

hazardous 	and 	there is a 	specific increase 	of 

threat to the personnel and/or premises, they 	can 

determine on merit the criteria of hardship to the 

peribd for which such locations may be categoriFJed 

as belonging to category 'B 	& 	'C' stations 	after 

recording 	the 	reason in writing, Director, 	SSB 

being 	the 	Head of the Deptt. 	has declared 	the 

undermentioned 	places of N.E. 	region as 	Category 

'B 	& 	'C' 	Stations as per orders noted 	against 

each 

The Cabinet Secretariat while 	sanctioning' 

various- concessions 	to 556 	personnel 	have 

mentioned that the ration allowance to the 

executive staff of the rank of field officer and 

below on posting to category 'B' and 'C' stations 

would be admissible on 6SF pattern. There is no 

mention that the same concessions would be 

admissible to the non-executive personnel of 556. 

Th'erefore, the applicants are not entitled to 

claim the concession. 
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3 	That with regard to the averment.s made in 

Paragraph-4(2), 4(3) and 4(4) of the petition, 

this deponent has no comments to submit as the 

same are matters of record. 

That with regard to the averments made in 

paragraph No.4(4) & 4(5) of the O.A., 	this 

deponent submits that the equation of postFJ has 

been made as listed as Annexure-Il of the O.A. of 

the Cabinet Sectt. Order No. A-11016./5/85-0-1 

dtd. 28.10.85 in various cadres of the 

corresponding level in the A.R.C. to that of 

executive cadres exclusively for the purpose of 

payment of H.R.A. as admissible to the executive 

cadre. Therefore, it is clear that the equation of 

posts between non-executive and executive cadre is 

theant for the purpose of H.R.A. only. 

That with regard to the statements made by the 

applicants vide paragraph 4(5) of the O.A., this 

deponent begs to submit no comment as the same are 

matter of record. 

That with regard to the averments made by the 

applicants vide paragraph 4(7) of the O.A., this 

deponent 	begs 	to submit that 	the 	
Cabinet 

3.. 
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Secretariat vide their order dtd. 	18/12/87 clearly 

stipulates that 	Ration Allowance 	will be 

admissible to the ixecutive cadre up to the rank 

of Field Officer and below 2  the equation of 	posts 

is meant for the purpose of H.R.A. 	and not for the 

• purpose 	of ration allowance as mentioned 	by the 

applicants. Therefore, 	the allegation 	raised by 

the petitioners is vehemently denied. 

7. That with regard to . the statements made in the 

paragraph 4(8) of the O.A., this deponent has no 

comments as the same are matters of record. 

8 That with regard to the statements made by the 

petitioner vide paragraph no. 9 and 10 this 

deponent begs to submit that it is correct that 

non-executive personnel • of ARC working at 

Doomdooina are getting ration allowance on the 

basis of the Central Administrative Tribunal, 

Guwahati . bench judgment dtd. 14/6/96. Therefore, 

it is not possible to extend it to SSB personnel 

as they are not the applicants of the OA 

No. 245/95 

4 

4, 
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. 	That with regard to the statements made in 

paragraph 	4(11),4(12),4(13),4(14),4(15),4( 16 ) 

4(17),4(18)..4(19)and 4(20) of the O.A., 	this 

deponent has no comments as the same are matters 

of record. Since the petitioners of the present 

O.A., were not of the members of the previous O.As 

as mentioned in the petitionS Hence, they have no 

right to claim Ration Allowance by virtue of the 

aforesaid O.As. 

GROUNDS 	R RELIEF WITH LEGAL EROVISIONS 

That with regard to the statements made in 

paragraph No . ( i) of f he 0. A. this deponent begs 

to submit that in absence of clear orders of the 

Govt. of India the ration allowance cannot be made 

admissible to the non-executive personnel of SSB 

posted at Category 'B' and 'C' stations. 

That with regard to the statements made in 

Faragraph (ii) of the O.A., this deponent begs to 

submit that the judgment of the Hon'hle CAT, 

Guwahati is not applicable to the other personnel 

posted at Category 'B' and 'C' stations-. The 

benefit of ration allowance could nct be extended 

to them in the absence of Govt. order on the 

subject. 

5 
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That with regard to the statement made vide 

Fara 5(iii) of the O.A., reply submitted vide 

Paras 9 & 10 above is reiterated here for the sake 

of brevity. 

That with regard to the averments made in Para 

5(iv) of the Q.A. this deponent has no comments. 

That with regard to the averments made in para 

5(v) of the O.A., it is reiterated that in absence 

of Govt. orders, it is not possible to grant 

ration allowance to the non-executivepersonnel of 

SSB working in Category 'B' and 'C' stations. 

That with regard to the avrmnents made in 

Paragraphs 5(vi) of the O.A., it is submitted that 

the matter has again been taken up with Cab. 

Sectt. to reconsider SSB Dte's proposal 	for 

extending the benefit of ration allowance to the 

non-executive personnel working in Category 'B' 

and 'C' stations. However, Cabinet Scott. are 

unable to suppot the proposal for extension of 

benefits of ration allowance to non-executive 

staff of SSB posted in 'B 	& 'C' 	stations 

extending such benefits is not covered under any 

rule of the Government. 

6 
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That with regard to the averments made in 

Paragraph 5(vii) of the O.A., this deponent begs 

to submit that Cah.Sectt, order dtd. 181/12/87 

clearly stipulates that ration allowance will he 

admissible to the executive cadre up to the rank 

of Fild Officer and below. Therefore, the claim 

raised by the petitioners are devoid of merit and 

vehemently denied. 

This deponent begs to submit that Government 

of India Cabinet Secretariat vide their order 

No.A-49011/2/2000-DO-I(Vol-II)- 	dated 30.1.2001 

have extended grant of Ration Allowance at the 

specified rate to 	the 	non-executive personnel 

including the Ministerial personnel of 	Special 

Service Bureau, Aviation Research Centre posted at 

'B and station on par with the provision of 

prevailing in R&AW and in terms of para 2(u) of 

Ministry of Finance OM No.50(4)197-IC dated 

11/1/2000 (Annexure-A) with effect from 

30/1/20001. The order is admissible prospectively 

based on the review undertaken for the purpose. 

The applicants of the O.A. have now been paid 

ration allowance on the basis of the aforesaid 

order prospectively. In absence of any clear order 

7 
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of the Government retrospective effect for payment 

of ration allowance to the inenibers of the O.A. 

cannot be extended. 

That with regard to the statements made in 

Paragraph No.6 of the O.A., this deponent has no 

comments as the saitie a'e matter of recard. 

That with regard to the averments,  made in 

Earagraph 	No.8 of the O.A., 	this 	deponent 

reiterates that as stated in the foregoing 

paragraphs it is not possible to issue orders for 

drawl of ration allowance in respect of non-

executive staff in the absence of specific orders 

after declaring places mentioned in Para-1 as 

Category 'B' and 'C' stations as per the order 

mentioned ibid. 

8 
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VERIFICATION 

I, Anup Rain Thakur, Deputy Inspector General )  

Speciai Service Bureau, Arunachal Pradesh 

Division, Itanagar do hereby verify that the 

statements made in paragraph No 

of the written statement are true to my knowledge, 

those made in paragraphs Io. and being 

matter of record are true to my information 

derived therefrom, and those made in the rest are 

m.y himble submission before the Ronble Tribunal. 

And I sign this verification on this day 	of 

2001. 

• 	 XRM7Of 
Dy.. Inspector Gera1 

SSBA.P. D. .ioa 
Itanagar 
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